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‘[Dr, Vasant Kumar Pandit]
_ Before the Kharif season staried,
there. was & shortage of Urad pulse
whole due to which the Government
thought it wise to import the same to
semove the pressing demands. How-
ever, the Kharif season is now over.
The. position. obtaining indicates a very
good crop of this commodity. Madhya
Pradesh produces. major quantity of
Urad pulse. In the recent months,
since Augusi-September, the prices of
Urad, one of the cash crops, in the dis~
trict: of Khandwa and many other
parts of Madhya Pradesh, have crash-
ed down more than Rs, 100 per quin-
tal. The down trend ig yet persisting.
Phe: Chamber of Commerce of Madhya
Pradesh, and various other trading or-
ganisations have suggested to the Ex-
port Advisery Commitiee that they
should mow permit export of Urad
pulse whole or: Urad. Dal te countries
like Ceylon and Middle-East. This
would gtabilise the price of Urad whole
and remove the panic from the minds
of the farmers who are suffering heavy
Josses due to low: prices. Besides;, the
Dal - Mill Industry will also get suffi-
¢ient work in milling whole Urad. The
Dal Mill Association of Khandwa have
gent felegrams to the Government to
peview the policy regarding Urad
whole and to allow exports as a stabi-
lising factor to pep up the market in
Madhya Pradesh. By allowing export
of Urad pulse and Dal the Govt. will
also earn good foreign exchange and
balance of exchange spent for Urad
pulse imports early. this year. I hope
the Government will act soon to pre-
vent further loss to the Urad produ-
cerg and avoid a likely crisis in other
commodities. The announcement of
Government decislon to allow exports
of Urad pulse and Dal immediately
will be the timely action necessary in
the present crisis.
13 hrs. | vy
¢vill) Demand for stopping circulation
of the film “Meri Awaz Suno.”

SHRI' GHULAM NABI AZAD (Wa-
#him): Under Rule 377, I would like
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to draw the attention of the Un.on
Broadcasting Minister, to the Film cap-
tioned ‘Meri Agvaz Suno' screened in
the: country. L6 ookl
s 1968
The story is that the Union Home
Minister, Home Secretary and the
LG.P. are made as the heads of the
gang of smugglers and anti-social ele—
ments.

This story is not only in bad taste;
but it is glso highly derogatory and
defamatory in nature, casting asper-
gions on such personalities in public
life.

I, therefore, request the Government
to ‘immediately stop the circulation of
the Film and take action against the
producer of the said Film,

13.02 hrs.

The Lok Sabha adjourned for Lunch
till ‘Fourteen of the clock. -

The Lok Sabha re-assembled after
Lunch at seven minutes past Fourteen
of the Clock.

[SHrRT HARINATHA MISrRA in the Chair]

STATUTORY RESOLUTION RE: AP-

PROVAL OF PROCLAMATION IN

RELATION TO STATE OF KERALA
AND

SUPPLEMENTARY DEMANDS FOR
GRANTS (KERALA), 1981-82

MR. CHAIRMAN: Now, the House
will take up Items Nos. 10 and: 31 for
which 4 hours have been allotted. The
ll:o;; Minister will be replying at 3-30

Motion moved :

“That the respective supplemen-
tary sums not exceeding the amounts
on Revenue Account ang Capital Ac-
‘count shown in the third column of
the Order Paper be granted to the
‘President out’ of the Consolidated



.l s , e
¢ State of Kerala to defray
“the charges that will come in course
- af payment during the year ending
the 31st day of March, 1082, in res-
pect of heads of demandg entered in
P‘*uennd column thereof—

Statement
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Demand Nos. V, XI, XII,
X1, XVII, XV, 3
XXII, XXIII, XXV, '
XXVII, XVIIT XXX
and XLI."

Supllemeniary Demands for Grants (KERALA), 1981-82 submitted to the vole of

Amount of Demand for Gujt-;z

mnz‘md Y g submiitted to the vote of the
b House.
= ,,....t_.__ - - — S
ol LT T T Revene | Capital”
i _ Rs. Rs.
V. .. Agricuthural Income-Tax and Sales-Tax 30,000 o
#_t‘:.‘_, . District Administlation and Miscellaneous 660,000
XII, Police 30,00
XII'I. Jails 56,000
XVIL,  Education, Art and Culture 200
XVIII'  Medical 100
XXII. Housing 4,50,000 1,00,00,000
XXIL Urban Development 50,00,000
XXV.  Labour and Emplyoment 5,00,000
XXVII. Famine 35,00,000
XXVIII. Co-operation 100
XXX.  Agriculture 100
3,00,00,000

XLI. Transport

————

MR. CHAIRMAN: Now, the Minis-

ter to move the resolution,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): 1
beg to move:

“That this House approves the
Proclamation issued by the Presi-
dent on 2Ist October, 1981 under
Article 356 of the Constitution, in
relation fo the State of Kerala”.

During October, 1981, in the wake
of sudden political developments, the

coalition Government of the Left De-
mocratic Front headed by Shri E K.
Nayanar was reduced to a minority
and accordingly the Chief Ministey of
Kerala, submitted the resignation of
his Ministry to the Governor of Kerala
on the 20th October, 1981. In her re-
port to the President dated the 20th
October, 1981, copies of which were
laid on the Table of both the Housés
of Parliament and also ecirculated
among the Members, the Governos re-
commended issué of a Proclamation
under Article 356 of the Constitution
in respect of the State of Kerala by
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the President. She also recommended
that the State Assembly be kept under
suspended animation.

The political situation in Kerala is
still fluid. Accordingly, no Minisiry
may be able to assume office by 21st
December, 1981, by which time the
present “Proclamation” will expire un-
less approved by resolution by both
the Houses of Parliament,

I would, therefore, request the House
to accord its approval to the Proclama-
tion issueq by the President on 21st
October, 1981, in relation to the State
of Kerala.

MR.
ed:

CHAIRMAN: Resolution mov-

“That this House approves of the
Proclamation issued by the Presi-
dent on the 21st October, 1981 under
article 356 of the Constitution in re-
lation to the State of Kerala,”

SHRI M. M. LAWRENCE (Idukki):
Mr. Chairman, Sir, first of all, I would
like to express my opposition to and
opinion on the guestion of validity of
discussing the Supplementary Grants
in respect of the Budget for the State
of Kerala in this House. The House
has been kept in the dark till the pre-
sentation of Supplementary Demands
about the proclamation of President’s
rule. Before giving consent to it, the
Government have no right to come for-
ward with Supplementary Demands
for Grants. But the urgency shows
the conspiracy of the Central Govern-
ment with a view to_impose z mino-
rity Government in Kerala through the
backdoor under their party and avoid
facing the Assembly. The theory of
minority Government has been advo-
cated by a Central Minister, in whom
the Kerala people have no faith. He
knows this fact very well. That is
why he ran away from Kerala in the
1980 elections and stood as a candi-
date from Delhi, clalming if he had
become a national leader....(Interrup-
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tions), but the enlightened people of
Delhi rejected him. From there he
ran away to Kamataka State and then
returned to this august House; =

Shri Stephen has been duoting Ivor
Jennings to establish his argument for
a minority Government, but he has to

-‘keep one thing in mind that it is mot

Ivor Jennings, but the people of Kerala
who are going to decide the fate for
themselves. That he has to keep in
mind. I have no doubt that the peo-~
ple of Kerala if they get a chance for
a fair election will again give their
clear verdict against that gentleman
and his authoritarian party, and also
it they form g minority Government
by’ some arrangement—don’t  think
that the people of Kerala are going to
take it for granted lying low.

What are the reasons that led to
President’s rule? If anybody goes into
the real facts, he will find that the
Central Government for their own be-
nefit and the benefit of their party
have toppled the Kerala Government.
(Interruptions). The two Central Min-
isters, Shri Stephen and Shri Makwana
were incharge of the conspiracy. The
day the popular Government under
Nayanar came to power, these two gen-
tlemen started their ufterances against
the State Government in the name of
law and order. Sir, as far as the
people in Kerala are concerned, for
them, the State Home Minister, Shri
Makwana, is known as the Minister
of ‘lawlessness’. Whenever he visited
Kerala, it had become his habit to talk
without any truth or basis about the
law and order situation in Kerala. At
the same time, may I ask the. hon.
Minister, Shri Makwana, what has
happened in his own State of Gujarat.
What has happened in Bihar, U.P. or in
the capital of India? Ecen my
hon, friend, Shri Arakal is crying with
the bitter experience which he himself
had in the capital....(Interruptions).
Shri Makwana was bllnd. to ‘.tacﬁ_bg-'
cause Kerala was being ruled by the

e
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left and democratic front. Whenever
the ‘master’ of defection, Mr. Stephen
goes to Kerala, he brings with him red
carpet fo Mr. Antony and Congress (S)
people with a view to get defections,
It was reported that the Congress (I)
Centra] leadership had given a word
of 22 Assembly seats to Kerala Cop-
gress, Mani Group, in the next elec-
tion if they change their colour. That
is why, I am telling this hon. House
the immorality followed by the ruling
party at the Centre in bringing down
a popular Government in Kerala,

Whenever there is a possibility of
the Congress Government coming to
power in a crisis-ridden State ruled
by non-Congress party or parties, the
Central Government always keeps the
Assembly of those States in suspended
animation, otherwise they dissolve the
assembly. In 1967, it was done in
Manipur when Shri L. Thombos re-
signed. In 1968, in U.P. when Shri
Charan Singh's S.V.D. Government re-
signed, the same thing was done. In
1969, when the SVD Government led
by Shri Bhola Paswan Shastry fell,
the Assembly was kept in animated
suspension. In 1970, the Ajoy Mukher-
jee's Government in West Bengal re-
signed, then also, the Assembly was
not dissolved. In 1970, another SVD
Government of Shri Charan Singh was
dismissed and the Assembly was kept
alive in suspension. In 1971 the Gov-
ernment led by Shri Virendra Patil,
Congress (U) collapsed and the As-
sembly was kept in suspended anhima-
tion. All these Governments Wwere
non-Congress Governments, Now, the
same is being repeated in Kerala.

In 1965, in Kerala the State Assem-
bly was dissolved immedlately afier
the elections, when the ruling party
found that they could not form a Gov-
ernment by themselves, or in coalition
with other groups. No one was call~
ed to try to form a Ministry, and the
Assembly was dissolved, In 1971, just

three monthg after the elections, the
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West Bengal Assembly was dissolved.

All thig shows that the distinction bet-

ween dissolution and the suspended

animation is drawn purely and solely
for partisan reasons.

In Kerala State and even before the
birth of the State in 1956, in Travan-
core-Cochin State it has been the Con-
gress Party that hag solely been the
destabilising factor. In no election,
either in 1952 or since then could the
Congress get 3 majority, After every
election, it had staried with coalition
with other parties, then with horse-
trading and defections formed {heir
own one-party Govermment. But all
of them collapsed under the weight of
inner-party bickerings inside the Con-
gress, itself. One Congress Chief Min=
ister, who was later a Central Minis-
ter, Shri Panampilly Govinda Menon,
had said in the Assembly before being
forced to resign:

“It js not the Members of the Op-
position who have done this ecruel
lreachery to me, it is the members

of my own party who are respon-
sible.”

This is what he said then.

The other side of the picture is that
the Congress would not allow any non-
Congress Government to function in the
State. The first non-Congress Govern-
ment formed in the State in 1957 was
dismissed by the Central Government
on the basis of a so-called liberation
struggle led by Congress ralling all
the reactionary and communal forces
in {he State,

The present Prime Minister was the
Congress President and her father was
the then Prime Minister, The next
non-Congress Government formed in
1967 was toppled again by the Con-
gress in 1969 through organising de-
fections from the Ruling Front. The
Congress cannot rule by itself. It will
not allow any non-Congress Govern-
ment and this has become the biggest
destabilising factor in the State.
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[Shri M, M, Lawrence]

It anybody argues that law and
in Kerala brought
down Nayanar Ministry, the time has
been lapsed to dismiss President’s Rule
fiself. During the 54 days of Presi-
dent’s Rule, 40 people were killed.
Therein 23 are political murders; and
‘out of that 18 people belonged to my
party ie. CPI(M). H a CPI(M) man
is killed, whether the Government con-
siders that it is a political murder?
The Congress (I) even joins hands
with RSS in aftacking our activists.

Mr., Makwsana, who is the so~callad
Z!lamliun of law and order is kee;.i-,
ing mym over what is happening in
Kerala now. 1 wonder whether he
Has Become bling too. I would like
fo tell him that please tell the truth
at least once.

Another important question is
whether the President has appointed
Mr, Makwana as a superman in Kera-
la? If not, on what authority is he
calling the high police and other ad-
ministrative officers and giving them
instructions. He ig even conducting
Press Conferences at the Governmor's
residence at Trivandrum, There is a
Governor amd advisers, They know
their duty. What is the reason of
bypassing these people by a Chhota
Minister like Mr. Makwana. Here is
another point. Mr. Stephen is pro-
- pagating in Kerala that the Pre-
sident’s Rule means the Congress(T)
Rule. This kind of a propaganda by a
Central Minister is encroachment on
the President’s rule itself.

Sir, the policieg implemented by an
eleeted Government should not be
changed by an interim President’s
Rule. President’s rule should keep the
status quo, New elected government
has the right to chage, if it is not cor-
rect.

Take for example Agriculture wor-
kers' pension, Nayanar Ministry had
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suppert of the people there and the
coalition partpers in the Ministry. Now
the Report says, President’s rule is
moving towards stopping the pension
scheme which is intended for the poor
agricultural workers and majority of
them ape Harijans. The Nayanar Min-
istry before resigning had alloweq a
good amount for pension disburse-
ment, It has not been utilised so far.

President’s Rule is trying to induct
Congress-I people in high pests, The
Vice-Chairman of Kerala Planning
Board, Mr. Thavaraj was sackeéd with-
out any reason, What was wrong on his
part? It only shows that you want only
puppets of Congress-1 in the high post.
It is a dangerous game. bii

I want to say with all my force dis-
solve the Assembly and conduct elec-
tions their without going in for the
shameful horsetrading and other busi-
ness,

SHRI B, K. NAIR (Quilon): M
Chairman, Sir, the Comrades in Kerala.
have done it for the third time in the
last 24 years, In 1957, people of Kerala
enamoured of the promises and their
slogans; and their shoutings cast their
votes in their favoufr; and they sef up
some sort of 5 Government, They
could not go on for 20 months, What
happend? The entire people rose in
revolt and Namboodiripad was at the
feet of Jawaharlal Nehru to sayve him.
So, Nehruji accepted his resignation
and relived him of the responsibility
so the Namboodiripad could safely go
home. Mr, V, R. Krishna Iyyer, wheo
wasg the Home Minister then and who
was later Supreme Court Judge. could
not go out of his House, because ifie
entire people rose in revolt against
this ugly regime, In 1967 again t{he
same people were voted in power, And
what ‘*happened? They quérrelled
amongst themselves. There was accu-
sation that the Marxist Party was play*-
ing the big brother role. CPI rose M
revolt, They charged RSP Minister,
Mr. Divakaran with corruption: Mr.
Y Y. 'l'!ionyas wag again charged of
corruption,  Adl' foy what? To gave
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their own. skin, The Marxist, Party has
proved again. that they are unfit to
mile in. a democratic system. THat is
what it means.

Now what happened the other day?
Nobody pulled them down. A. K. An-
was their most devoted friend.

My, Mani, Kerala Congressman was
also a devoted friend’ of this Party.
And what happend? They just could
not stay in power. They could not stay
in their chairs because people revolted
against them,K They could not face iNE
people in their constitutencies. The
entire area was full of murders, loot-
ings, Will Mr, Lawrence tell me how
many temples were looted during tHefr
regime? How much temple wealth was
stolen by your people; and how many

churches. .. (Interruptions)
@et your records and reply me.
' (Interruptions)

MR, CHAIRMAN: You kindly listen
to me, I am trying to help all cencer-
ned. Well, whenever a. Member gpeaks,
he should generally be allowed to
speak without interruptions, And the
Chairman is here to deal, with the situ~
ation when an irregularity takes place.

" "'SHRI B. K. NAIR: Allow me fo falk
sense in this House, not to be pulled
down by shouting and lies,

Sir, temples were looted.
AN HON MEMBER: Temples?

SHRI B. K. NAIR: Yes. Churches,
mosqgues were looted, What happened
was in May 1989 within 5 few months
of his coming to power, Mr. Nayanar
addressed ; meeting at Alleppy, and
by that time looting had starfed "in
several places, And what Mr. Nayanar
said was why should we call the police
to protect the temples? Gods should
be able to defend themselves;,

Gods’ property Shoulq pe defénded
by Gods themselves. Gods are Almighty
Why not they defend themselves?
That was the challenge Mr. Nayanar
posed to the Gods. And when he came
to Delhi, he got special police Trom
Kerala to protect him in the Kerala
House, That was the bold man, Naya-
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nar, telling the Gods. to defend fhem-

selves,

MR, CHATIRMAN: I think there is
only one God,

SHRI SUDHIR GIRI (Contai): Mr.
Nayanar is not a member of thiS
House; he cannat defend himself.

SHRI B, K., Nair: I am not making
any accusalion against him. He was
only speaking out his faith?

Do they beélieve in a demofafe sys-
tem? Are they able to run a democra-’
tic Government themselves? They gare
not, What is their basic tenet? It is
to bring down the established Govern-
ments py force. What does their mant-
festo say? Power flows from the
barrel of a gun. They want fo Bfing
down the established Governments by
force, Have you come across ahy comi-
munist government anywhere in the
world which has come to power
through democratic means and which
hasg stayed in power through democra.-
tic means? Everywhere they have
come to power through mass slaughter
and stayeqd in power through mass
slaughter. The Kerala leaders thought
that their Government wag an in-
dependent Government. They only
knew the language of force and tae-
tics of murder. They were trying the
process of murders to remain in power
in Kerala, but in Indig there is a de-
mocratic system and there is a Consti-
tution functioning, So, the whole thing
misfired. In 1980 nobody pulled them
down, Can there be anyone more- fer-
vent than Mr Anfony in settig up the
so called Teft Democratic Front? But
in reality there is with them nothing
left, nothing democratic and nothing
like a front about it, It is just a jum-
ble of power-hungry politicians coming
together for the sake of power, What
is their record? They have tom-iom-
med about the agricultural workers’
pension. Pension was granted, buf
who got it? Only their party people
got the money. The party made use
of this welfare business to amass
money for Yhemselves, Barbers, temple
priests and Government pensioners

- have been awarded this pension! when

other parties peinted out: all these
things they stopped the pension, They
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did not Continue it after one year. As
a parting gift, Mr Nayanar had declar-
ed a Rs. 14 crore grant to continue
payment of this pension, Why did he
not declare it earlier? It was because
he had no intention whatsoever to im-
plement it. He wanted to put the bur-
den on somebody else!

The entire business of the commu-
nist party was to a mamm funds, A
concrete monument of their corruption
jn Kerala is the AK.G. Memorial in
Trivandrum, a huge building worth
about Rs. 5 crores, Whose money was
it? It was Government’s money. (In-
terruptions), It is all** that they are
telling,

MR, CHAIRMAN: Don’t use that
word. You may say, it ig not true or
it is not proper.

SHRI B, K. NAIR: It is all untrue,
4 mis-statement of truth,

Within 5 few months of coming to
power, they passed g law relaxing the
limit of donation go far ag coopera-
tive societies are concerned, What
was the relaxation? Any cooperative
society was gallowed io donate up to
Rs. 10,000 to the A. K. G, funds, their
most sacred institution! Why was it
done? It is not an honest means of
making money, When the Government
in power passes an order enabling a
society to make donations, if is actu-

. ally a command,

SHRI KRISHNA CHANDRA 1{AL-
DER; ((Durgapur) I challenge you.
I will resign if you prove it. If you
cannot prove it, you should resign!
(Interruptions)

SHRI B. K. NAIR: You should be
ashmed of it. If only shows you would
be ashamed of it, if it has been done.
It has been done....(Interruptions)
These people dg not helieve in orderly
“Government. In fact their slogan is
Government ang agitation”. The Com-
munist Government in Kerala want
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side by side “Government and agita-
tion”, They want to have the rule of
law and at the same time, agitation.
In 1957 the Ministerg of the State Gov-
ernment called for g general strike...
(Interruptions) Why do you want to
be listening to your own voice all
the time? Why not you listen to others
also sometimes?

The people want a Government so
that they can live in peace in an or-
derly way. But {f the (overnmen® it-
self is violating order by agitation
and crealing chaos, how can they re-
concile these two irreconcilables—Go-
vernment and the agitation? Yet, that
has been the slogan of the Communist.
Government They have been asking
from the house tops for agitation.
Against whom? Against the Govern-
ment. So, the ‘Government ¢f Kerala
themselves, twice in thelr history,
called for a general strike in the State.
In 1957 and 1430 the Cabinet took a
decision and the Ministers themselves
announced the strike,

Shri Jyoti Bosu arranged for a gen-
eral strike in West Bengal. Sitting in
the Secretariat, he conferred with
the 1IG of Police and other high offi-
cials for an orderly strike, Are they
not ashamed of it that the Government
themselves call for g strike, which re-
sults in violence, murder and so on,
and yet call themselves a progressive
Government?

Their only intention was to mauake
money. They terrorised the people
and kept them under control by the
use of violence.... (Interruptions)
People are murdered day in and day
out. Of course, sometimes they get
back in their own coin with daggers
and bombs, from the people belong-
ing to the RSS.

The people of Kerala are generally
peace-loving people, They do nét  be-
live in violence or murder. The only
party which has been inculecating vio-
lence all the time jn Kerala was the
Marxist Party. .. (Interruptions) When

#*Expunged ag ordered hy the Chair.
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the people found that these murders
are continuing and they cannot stand
it; they started hitting back and that
is how the RSS came into the picture.
So, the Marxist Party started getiing
back, In the early days, RSS was not
a party to reckon with in Kerala., It
started actually ags a reaction.to the
style of tunctioning of the Marx!st
Party.

In the early days, there was no RSS.
It is only g defence mechanism deve-
lopeg by the people of Kerala fo fight
back. Many peace-loving people have
taken to RSS just for self-protection,
because that is the only way to fight
back the Marxists, in their own coin, . .
(Interruptions) Do you not agree that
RSS ig the only party of which you
are afraid? Your own ranks gre af-
raid of them, If there are half a dozen
RSS men, you cannot challenge them.

. What is your record of administra-~
tion? Nothing except creating chaos.
You had a record of one murder a day
when Shri Nayanar was in power. He
would not be happy without reading
a story of a murder g day in the news-
papers, Now, even after the introduc-
tion of President’s rule, some murders
have taken place. But the Marxist
Party has not condemned |f,

In my own constituency an incident
took place on the 5th of January this
Yyear, A young man by name Shri Sara-
San has just disappeared. He was in
the RSP, a junior brother of tlie Mar-
xist Party. In the last elections he
fought against me as 3 candidate,
Then, within 5 few days of the elec-
tion, he came over fo our side, That
is the only mistake he has committed,
For that fault, on the 5th of January
this year he just disappeared, No tra-
ce is left of him. An enquiry is going
on, When 3 man was to be HaBved in
connection with hig disappearance,
comes a message from Trivandruf
‘do not proceed with it’. When maur-
ders are going on like thiz should the
people not expect some sense of
justice firom the Government? Ac-
cording to the story, he was struck
by a jeep,'his body was crushed and
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taken and thrown into the gea so
that it may dissolve in the sea water
and no trace may be left. This is
the fate of the people who dare to -
oppose the Marxist Party and their
allies.... (Interruptions) You star-
ted the whole gseries of murders. It
is your story. We do not believe in
murder. The Congress Party does
not believe in murder.... (Interrup.
tions) Sir, I am reminded of the story
of King Midas, whose touch converted
everything into gold. So far the
Marxists are concerned, whatever they
touch turns into filth and mud of
blood, That was the Marxist Party’s
way of doing things, Except that they
are making croreg of money gl] right.

What is the development work
which they have executed in Kerala?
Nothing. In fact, many industries
have closed down. There is a lot of
unemployment because of strikes and
agitations. The same thing is happ-
ening in West Bengal. The people of
Calcutta have not seen electric lights
for days since Shri Jyoti Bosu came
to power. And now there js no supply
of water also for days together......
(Interruptions) They are interested
only in murders, chaos ang violence.
They do no believe in the democratic
system.. ... (Interruptions) Why did
the Congress Party part company with
them within a few days of their com-
ing to power? What was the result?
They ransacked the office of the Dis-
trict Congress Committee in Trivan-
drum right at the nose of the Chief
Minister. . . (Interruptions) How many
clashes have taken place how many
party offices have been ransacked, how
many people have been murdered by
the goondas of the CITU, by the vege=
bonds. ... (Jnterruptions) They
were running amuck in he streets and
doing whatever they wanted........
(Interruptions) All the parties which
were in the coalition parted company
with them. Why? Once you join with
them, you are finished. The same
thing happened in West Bengal.
Last time, when there was a United.
Front Government with the Marxist
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Party, what happened to the other
parties. They all had to part com.
pany from the coalition. ... (Inferrup-
tions) We are not afraid of the elec-
tions. We are quite confident of
winning the elections...(Interruptions)
They have 1o reform  themselves.
They have to come back to the demo-
cratic norm. They have got to keegp
their friends and allies together and
not step on their toes. They have
refrained from stabbing them behind
their back.

We are not afraid of election. But
immediately after the fall of the Gov-
ernment what were they doing? They
were going after Janata and every-
body else and saying let us join; come
and join our ranks. Did they not do
that? They were trailing behing all
this, I gupport the Presidential Pro-
clamation (Interruptions)

MR. CHAIRMAN: Please resume
your seat. Shri Indrajit Gupta,

SHRI INDRAJIT GUPTA (Basir-
hat) Thank you very much for giving
me time.

MR. CHAIRMAN: It is because you
reguested me. It is on your request.

SHRI INDRAJIT GUPTA: I was

listening to this belligerent speech by
@n elderly Member from that side. I
was thinking that it is at moments
like this when one realises why the
Congress Party now calling itself as
Congress (I) which has been in power
un-interruptedly except for @ short
interval has avoided all the time
bringing in any kind of leg-
islation to stop defections. It is at
moments like this that, it becomes
crystal clear., This company which
is aperating now—M /g Makwana and
Siephen ILtd, who have been given
special .contract to0 deal with Kerala,
they have been trying now for prac.
tically two months. I think Shri N
Yanar vresigned on the 20th
October. . .

S
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YOGENDRA MAKWANA:
For wour information I have not
visited Kerala after the Preident's
rule, :

SHRI INDRAJIT GUPTA; Thet is
only because his throat js bad.

MR, CHAIRMAN: But I think his
throat was clear yesterday.

SHRI INDRAJIT GUPTA: These
gentlemen have been trying now for
almost two months. On the 20th
December it will be full two months.
They have been desparately trying
some how or the other to knock to-
gether some kind of combination
which can now be installed as another
Ministry. Two months have passed,
Shri Stephen goes on making siate-
ments saying that by the end of De-
cember or by Christmas a new Min.
istry will be formed and I think his
tally or the count has reached 68 or
something like that. If it is so, I
would like to remind him that the
people on the other side who are op- -
posed to him they have
got more than 68, they have got 69
as it js now. You have been able to
knock together 68. Therefore, now
you are trying desperately to get an~
other three or four people some how.
My friends of the Janata Party have
become a target for them. But I leave
the Janata Party to speak for itself.

The question js not being answered
if the Nayanar Ministry was guilty of
these crimes—murder, dacoity amass-
ing or wealth, violence and what not
—according Shri Nair why do you
not have the courage to let the people
of Kerala pronounce judgment of all
this? 1t is the simplest thing of all
(Interruptiong) : :

All wisdom does not repose in you'
Shri Nair. If all these things hawve
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SHRI B, K. NAIR: Why do you not

SHRI INDRAJIT GUPTA: At the
moment we are not discussing history.
We are not reviewing why the Com-
munist M’'nistry was overthrown in
1959 which was elected in 1957. The
first Communist Ministry was elected
in this country when there was united
Communist Party. ... (Interruptions)

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
What about 19572

SHRI INDRAJIT GUPTA: : I am
pointing out your animosity or bitter
hostility to any non-Congress Govern-
ment ang particularly to a Communist
or Left Government which is not a
new thing. It dates from 1957. At
that time the present Prime Minister
happened to be the Prevident of the
Indian National Congress. She took
a leading part in seeing that that Min-
istry was gverthrown in Kerala. So,
thig hag got a long history behind it.
If Nayanar Ministry is also responsible
due to some weaknesses or failings for

bringing about the fall gf this Minis-

try, you can sit and review. We are
not bothering about that just now.
That does not justify why you should
refuse to dissolve the Assembly and
go to the people. In fact you should
argue the other way—“Now we are
confident because—of the horrible
crimes committeg py the Nayanar
Ministry if we go to the polls, the
people will reject them.” But vou do
not have the courage because you
know that you will not be elected.
You will be defeated and in 1980 T
know. .

m: C. M. STEPHEN. wait and
see.

SHRI INDRAJIT GUPTA: Come
on. Let ug see how long is this pro-
cesg to go pn.

THE MINISTER OF STATE TN THE
MINISTRY OF HOME AFFATRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKA-.
TASUBBAIAH): Shri Nayanar also

dldnotmounmd.-
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SHRI INDRAJIT GUPTA:; '!‘u he
dig not recommend.
P. VENKATASUBBAIAH:
(Interruptions)

SHRI
What js the logic?

SHRI C. M. STEPHEN: He has not.

SHRI INDRAJIT GUPTA: I wish to
point put—this method which is being
employed. I think I read in the Press
and in the proceedings also of the
other House—one Opposition Membér
has very effectively pointeq out all
the cases in our political history when
an Assembly was kept suspended as
it is being done in Kerala to-day
simply for the purpose to suit some
people, get some defections engineer-
ed to bring in some kind of make shift
Ministry. In every case it was done
only when the Ministry which had
fallen or which has been removed
happened to be non-Congress Minis-
try, Congress people thought that they
have a chance of coming. The opposite
never happened. It is only done in a
case when 5 non-Congress Ministry
either losses ity Ministry or is dismis-
sed, then suspended animation of the
Assembly continues, Now it is upto
the Government. Of course they can
behave ag they like. People are judg-
ing them galso, There are four or five
non-Congress Governments in this
country. I think now they are four.
That is too much for them to stomach,
Whatever federal of spirit of the Con-
stitution and all that may be, these
Ministries did not fall from heaven.
They were all elected from the people
of those respective States—whether it
is Tamil Nadu, or Kashmir or West
Bengal or Tripura or ag happened in
Kerala, But they cannot stomach it.
From the first day they are talking in’
this very House. Ministers of the Cen-
tral Government are talking about
throwing the West Bengal Govern-

ment into the waters of Bay of Bengal

and Kerala Covernment into the

- waters of the Arbian Sea, Here they

talk about...

-

SHRI CM. STEPHEN: Was it that

threw you out?
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_SHRI INDRAJIT GUPTA: They do
not wish to respect -the judgment of
the electorate to allow that Muustry
to work,

SHRI C. M. STEPHEN: It was Mr.
Gupta’s party who kickeq up Nam-
boodripad and pulleg down that Gov-
ernment. It was not we. It was his
party that pulled down that in 1969.
We kept away. To-day it was they
who sacked. We kept away.

SHRI INDRAJIT GUPTA: Now I
have understood wheo is the senior
parterner of thig contractor’s firm?

DR. SUBRAMANIAM SWAMY
(Bombay North-East): Demolition.

SHRI INDRAJIT GUPTA:. Demoli-
tion or sapping and mining whatever
ig their activity, 1 would like to point
out that President Rule has been im-
posed in Kerala gvernight. The Gov-
ernor to whom Shri Nayanar went
with his letter of resignation took it
from him. The same evening she
sent a message to Delhi and the very
next morning the proclamation was
issued. Of course, there is nothing
constitutionally wrong with jt is you
8o by the text of the Constitution,
but the Governor never made an at-
tempt to call the leaders of any other
party. For ghe day, two days or
three days she could have waited to
see whether it was possible for any-
body to form the Ministry. Even the
Congresg (I) could have been called.
But the point ig everything had been
pre-arranged from here and the mo-
ment the resignation came, the very
moment, within a few hours, the
President’s proclamation s issued.
And now the Assembly is kept in
suspension. Two months gre going to
pass by. They cannot bring together
that arithmetical pnumber which they
require and they do not tell anybody

- how long they are going to continue
this kind of method. But what I wish
to say is this is all very very subver-

. sive of the entire Federal gpirit of our

Constitution. Why should you not go
to the elections? You gre so confident

that is taking. plaee
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that the people will reject these per-
sons who are criminals, murderers,
thieves ang robbers but you cannot

" face them gt the polls. That ig the

troubble, v

15 hrs.

Mr, Lawrence has referred to some
murders and all that. According to
my report, there are 15 politica] mur-
ders. There might have been other
murders also but 15 political murders
have occurred. In these 15 political
murders, all the victims have been
the people whgo were supporters of
the Nayyanar Ministry. That is the
fact. Then who are the murderers?
Who are the murderers? Of course,
Mr. Nair justified it py saying that
there is some reaction now. They
have not done like that. If it is jus-
tified then somebody will go and kill
them. That is your philosophy when
you are supposed to be wedded to
Gandhian non-violence and alj that.
So you can expound your philosophy?

In 1980, when the last elections
were held in Kerala, everbybody
knows and the whole world Xknows
and it was not made secret at that
time that the Congress Party took the
help of the R.S.S. in the elections.

SHRI C. M. STEPHEN: No.

SHR]I INDRAJIT GUPTA: They
had g compromise with them. Today
the R.S.S. and the Congress (I) people
are carrying gut murders—it may be
vendetta, it may be anything—right
and left. This is happening. While
Mr. Makwana and Giani Zail Singh
are supposeq to be looking after the
law and order position in Kerala
State, it is happening. Not only poli-
tica] murder but if you gee some of
the photagraphs that have been pub-
lisheq of the corpses, gruesome mur-
ders have taken place. People’s sto-
machg have been ripped open and en-
tra.ilg have come out. People includ-
ing women heads have been battered
to pulp. Just see the kind of wﬁﬂ'

..... C ey

~d



Proeldmaﬁonn.

SHBI XAVIBB ARAKAL (Erna-
‘kulam): Is it at Trichur Party Office
~where skulls of human beings ' were
found?

SHRI INDRAJIT GUPTA: Not
skulls. . It takeg a long time for a

skull to become a skull.  Then, they
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are doing some gther thing which I°

will say. First of all, the Deputy
‘Chairman of the State Planning Com.
mission, Mr. Dorairaj has been remov-
ed. Why? We would Jike to know.
Please tell us, When this political
murder is going on, the whole police
set up and administration is chanbed.
Of course, that is natural that they
‘wil] put their own people in that. T
can understand that.

On the 15th or 16th of this month,
the students of Trivandrum Univer-
sity were indiscriminately lathi charg-
ed by the police. If the other Minis-
try had done it. you would have made
a big hullabaloo. But when you are
doing it, you have nothing to say. In
Trichur district, there have been lab-
our strikes. It is not a political strike.
It is a strike by workers, for economie
demands. What happened, repres-
sions began and trade union activisits
have been arrested,

So what I wish to say is that while
M/s. Stephen and Makwana are busy
at their game of trying to knock to-
gether some how or other a majority,
real power and uncontrolley power
has been put in the hands of the
bureaucracy and the police. They are
running riot and allowing murders to
take place and repressing the common
people. I would like to say that jif
the Central Government continues in
this way, I do not rule out that—
politics in our country being what it
is they may be able to get hold of
three or more people to form a Gov-
ernment. It may be that they may
not be able to get a majority but they
may even decide to instal a min-
ority government. Such thingg have
happened before. There was a mino-
rity Government at the Centre for
some time. '

- SHRT C. M. STEPHEN‘ The mino-
ritv Government wag in Kerala when
Shri Achutha Menon was tha Chief
Minister.
9047 T oW 3 ""\_

AGRAHAYANA 26, 1903 (SAKA)

Kerala and
D S G (Kerala) 1981-82

SHRI INDRAJIT GUPTA: The only
difference js that this time if minority
Government ig formed in Kerala or
sought to be foisted in Kerala, I am
sure that it will not last for more
than two months. No Government
can last at all in Kerala. The politi=
cal set up there ig such that no Gov-
ernment, can last jn Kerala for long
time, which does not have the support
of the Left Parties anq Left Forces
in Kerala. You should understand
that. It is hundred times better that
you be honest enough to go to the
people and ask them to give their free
choice. Let them decide. If they vote
for you...

MR. CHAIRMAN: You may con-
clude now.,

SHRI INDRAJIT GUPTA: I am
concluding Sir. But what I wish to
say is that the process which they are
following, at present, is thoroughly
immoral and it ig subversion of the
spirit of the Constitution. It explains
particularly that they are only paying
lip-service to the need for Anti-
Defection laws and measures but
never bring that law - in. Because,
now they are bankipg on thig pro-
cess of engineering defection and
seducing people from other Parties
to their Party, Somebody may come
and say that why should people allow
themselves to be seduced.

SHRI C. M. STEPHEN: No answer
for that. We do not want any defec-
tion. .

SHRT INDRAJIT GUPTA: If you
do not want any defection, you better
ask the Governor to dissolve the
Assembly or it is better you dissolve
it. Because there ig nothing left for
you to do. Therefore, T will conclude
by saying that we are thoroughly op-
posed to it. So this Presidential pro-
clamation can either be withdrawn,
revoked or amended, Let them at
least say that if they fail by 31st of
December, they will have the honesty
to suggest that the Assembly be dis-
solved. Let fresh elections be held.
Let the people give their verdict. I
think, Mr. Stephen  though he ran

away from Kerala and stood some=
where else, he would be first to admit -



: 555 Pmclamam re. Kerala DECEMB

(Shri Indrajit Gupta]
that the people in Kerala are fairly
politically conscious and enlightened
people.

SHRI C. M. STEPHEN: So beware.

* SHRI INDRAJIT GUPTA: That is
why, you should have tested them.
Let this politically enlightened p_eople
have their chance to give their judg-
ment and vote for the Government of
their own choice.

I am thoroughly opposed to the con-
tinuous suspension of the Assembly
and my Party demands .that this
should be stopped and the Assembly
should be dissolved and fresh elec-
tions shouly be held.

SHRI XAVIER ARAKAL (Erna-
kulam): Thank you very much Mr.
Chairmayn for giving this opportunity.
The subject of today’s debate relates
to the statutory Resolution and the
Supplementary Demands for Grants.
But after listening the speeches of the
Opposition, I was wondering as to
why they were so desparate and de-
spondant in presenting their case here.
They were referring to Mr. C. M.
Stephen and Mr. Makwana. No other
point was high-lightened or spoken
here. That shows how shallow and
how timid this Opposition is. Sir, I
am rather little disappointed in listen-
ing to the speech of Shri Indrajit
Gupta. I expecteg a better perfor-
mance from him. I hope the CPI
honey-moon with the CPM jg over or

 ought t6 be over. It is the end. The
coffin is ready for the CPM and the
CPI in Kerala, West Bengal and in
somie other States, Therefore, with

due respect t¢ Mr. Indrajit Gupta T

would say that this is the time for
him to think what should be his policy
now, - - "

Now, we have t¢ take a balance
shee{ &8 {0 what hag hapened since
1980. During that tirie the Central
Government assumed power here and
algp the Left Front Govérnment assu-
med quer in Kerala,

Naturally, any sensible patriotie
citizen will ask in Kerala specially
Wh\llﬁ'u; the Lefist @évérnment doné
in Kerala, for the people o Kerala,

]
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You may ask why I-am saying this,
1 am emphasizing the point because
there js a reason for that. The politi-
cal aspeet was very much spoken by
my hon. friend. Shri B. K. Nair. Now,
after shrimati Indira Gandhi has

‘comé back to power, you will be sur-

prised to hear that about 8 major
projects have been sanctioned and
.given to my own constituency in
Kerala, May I cite for the record of
this House and for the knowledge and
information of the people at large?
They are: Phynol project; Container
factory; Caprolactum unit; Aromatic
unit;; Ceastal railway; Cochin Ship-
yard—its wexpansion; Cochin Port,
Cochin Rfinery and Cochin Airport.

May I ask the Opposition members
here what hag their Government done
for the upliftment of the people of
Kerala? (Interruptions) I am pre-
pared for a reasonable argument with
anybody on thig point. I challenge
them to come forward with facts and
figures as to what they have done for
the people of Kerala. The people of
Kerala aré not going to forgive them,
They are grateful to Shrimati Indira
Gandhi. .. (Interruptions) When they
are very weak, they shout. 1 am not
good at shouting, That is the only
weapon. they have, Let us have a
sensible debate.

MR: CHAIRMAN: In a reasonable
way, you explain your points,

SHRI XAVIER ARAKAL: But
th-ey cannot take it. It hurts them
very much.

_ Now, when the United Left Front
Government came to power in Kerala,
what were they doing? I do not have
to give a certificate to- them, 1 ask
Mr, Indrajit Gupta to find out what
his own. two ex-Chief Ministers have
said about the CPM Government in
Kerala from 1980 onwards, What has
Mr. Achuta Menon said about the
Left Front Government of Kerala?
What has Mr. P. K. Vasudevan Nair
said in the Assembly of Kerala? You
cannot shut your eyeg to these facts.
You cannot gorge; these things. Mr.
Achuta Menon said that there are 17
Cabinets in Kerals—each Minister 18
8 Cabinet. Have you ever Weard of
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sunh a situation in the history of
Indian pelitics? Mr. Vasudevan Nair
said on the floor of the Kerala Assem-
bly that his own workers were but-
chered and murdereq by CPM in
Kottayamy Trichur and' Quilon. And
you people come here as angles and
say that that Government was a per-
fect Government and that it was
pushed out of power by Mr. Stephen
and Mr. Makwana, Are you not
@ashameg to say that?

We are proud of our political herit-
age. We cherish the valueg of demo-
cratic principles. In Kerala, there
have been more than 22 elections and
bye-elections. Let us be pragmatic
and sensible. How many times must
‘the people of Kerala be forced to go
to the polls? It is commonsense that
there can be a democratic and stable
‘Government in Kerala, What was the
motive in not dissolving the Assembly
there? It is simple. There was horse-
trading, They were expecting some
defections from the Congress (S) and
other parties and they were hoping
that they can form a Government in
Kerala, Now, realising that they can-
not achieve their object, they are
blaming us. Is jt not a ridiculous
situation Hypocrisy, the name is
CPM. 1 hawe no other yord to say.

They. said@ about political murders.
and what pnot. We have been consis-
tently opposing blood-shed and vio-
lence, .we have been consistently op-
posing RSS violence in Kerala, That
is an accepteq policy.

‘* Ome point which T would like to
stress before you is this. The para-
military organisation of CPM the
CITU, began to take the law in its
own hand, began to-resort to violence,
the pohce was held to ransom by the
CITU; the treasury was looted and
depleted by the QPM Party in power.
Is it not. natural  that there will be
revolt by the people? The Kerala
people are not RSS.minded. T hope
Mr. Vajpayee will endorse my view
on this proposition because he has
better experience with the CPM.
What I am saying is that when people
realised that they could not have
police protection from the Govern-
ment, there was no protection of pro=

AGRAHAYANA 26, 1903 (SAKA)

Keralg and
D S G (Kerala) 1981-82

perty and persons in Kerala, they
joined the RSS to resist the CITU, the
para-military organisation of the
CPM in Kerala, My friends from
West Bengal must understand it, They
know fully well what is happening
there. Similarly it was happening in
Kerala. There was a clash, two vio-
lent groups of anti-social elements
were clashing for protection of pro-
perty and persons.

AN HON. MEMBER:
they?

SHRI XAVIER ARAKAL: There
is a saying: ‘He who sheds man’s
blood, by man shall his blood be shed’.
We do not agree with this proposition,

Once the President assumed power
there, once the CPM realised that they
could not have pdlice protection, there
was no governmental interference,
they began panicky; they are paniek-
ing now, The relatives of those who
were the victims or who were mur-
dered began to ask the CPM, the
CITU: Why did you butcher my
brother? Why did you rape my sis-
ter? Why did you commit stealing ang
robbery in temples, churches and

Who are

-mosques?” Now you are accountable

before the people, You may remem-
ber, 1 have said a couple of times on
the floor of the House, that, under the
so.called ‘Pepole’s Court’ of CITU,
the Naxalites in Kerala were creating
a war-like situation in Kerala; there
is no People’s Court...

AN HON. MEMBER: You are en-
couraging the Naxalites jn Kerala.

SHRI XAVIER ARAKAL: You are
doing it; you are conniving with them.
That is our accusation against the
Marxist Party in Kerala. I challenge
you on that point. Come forward
and denounce it. Did you not let them
off from the jail when they were
imprisoned?

This is the position; this is the
background under which e have to
examine how far this Statutory Reso-
lution and the Supplémentary De.
mands are going to help Kerala. There
is pedee of mind among the
in Kerdld now. 1 cémie from
yesterday. 1 was in Kerala and I
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have toured extensively in Kerala.
‘There is a feeling now that there
should be a popular democratic gov-
ernment before the election. No. 2—
the law and order situation in Kerala
is improving and going to be very
good in the near future, The CITU
and the Marxists are turning against
the Government and Mr., Namboodiri-
pad has stated very clearly, ‘We will
unleash a mass agitation in Kerala.'
Is that a démocratic concept...(In-
terruptions) —resort to violence and
resort to lawlessness. This is alien
to our culture. This js unknown to
Indian culture especially in Kerala.
This is what the Marxists are ado-
cating...

MR. CHAIRMAN:.
that Satyagraha.

You may bar

SHRI XAVIER ARAKAL: But they
do not believe in Satyagraha, Can
they do a thing which they do not
believe in? This js the proposition
we have to ponder over now. Can
the Central Government give suffi-
cient protection to the people of
Kerala, curtail the lawlessness, row-
dyism and goondaism of the CITU
and fhe Marxists in Kerala? Time
and again in this House 1 have asked:
what is the responsibility of the
Central Government when the life and
properfy of a citizen is in the danger?
If I recollect, when I was speaking on
Home Affairs, Shri Vajpayee stood
up and told Mr. Zail Singh, ‘You have
to answer that point’. That is the
position now, The Centre has a duty
to see that life and property of any
citizen in any part of the State are
protected. . . (Interruptions) Actually
that is happening in Kerala. There-
fore, my submission is that this statu-
tory resolution is well-timed and the
animated gsuspension should be pro-
longed until a democratic form of
government js established, The people
of Kerala are tired of elections. Over
22 bye elections and general elections
were held in Kerala. Whose money
is-that? - Who is put {¢ trouble? Is
it proper that when a general election
has given a verdict for five years, to
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restrict jt and go in for another elec-
tion? We should explore all possi-
bilities. Why does not the CPM come
forward and say, ‘We have the majo-
rity” Mr. Indrajit Gupta said that he
has 69 people. Does it not mean thal
rest of 141 belong to the other side®
Don’'t they have a right to form a
government if there is a possibility?
That js what we are aiming it.

With these words, I support the
Statutory Resolution as well as the
Supplementary Demands,

st srrarer feg (gfvare) @ awr
afa  AZRT, ITA IF F AT
ardr & 9% vregafa Y I Hgur
A Fwm F a9 F W § ATYRR
At 97 S agr 97 fawre faaw g var
T 3% aRw H A qE d & uF am
FEAT HIEAT | aaifw gk Aw #
aegfrua & S @avT dar g /T g
ag ¥a ata & § g1 ¢ f& gfaw
aidi ®y srgfeaq & gF 1 9T A9
qHT F 1 AT WA & GovATHR A gt

T 2w & gfagm A gIcHFAr
F wragE faar war g1 gET
glagm dUcTs & | & W
qHTT W 9F7 Y 9 qrgH ag TINEr
star ar fa garor dfag@m  geenw
g afwa swd owwT QaTwEw g 0
st gfeeer wid ¥ gURTE F7 AT
ar o &€ § WY TEHT  ganHw
g afoar g 1 ag At AA &
AL FI A , XA Y g fyrgearw
F A U W W [eEafT wWIET
F IEANOT FT A AR AR Arfaa
grasr g fw_sfewr aidi wt
TE [ & AT - fadr usa
# fodr gad 9T # T
aegma  wE g W BAC S At
R SR R R
e ® o gArd g dr gfewr avev

-

 THEL qeEva Tg WA AT GER
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faafrzg =< qafes sun 1 Sfes
79 H FASAT @A AT THY G
sgrar  WIW F3. q% g | gfew
TET T T ATH TF BF T
greg FTATE 1 TwE oy gfearor
A qF R IAqIT  wIAAT A4 |
AT A TF q7g ;AT HI 9@
qar g s gag gAR AT AN
dfagra & fog @awamm &1 #»
g Wi FAT IRAT § B 37 AT
fedy gady aref ar sy g A
g8 WY QY & F1g R A I fag
it g ¥ IIr (T i AT ;T
IR qrE wH FaAr 1 oA
AT IF-HET  fqqer FTAW A F
faq fa<id aq & &9 07 %8, 7§
AT ag T A& NG, Fifw g
Y wTAdT § fF @FE & oA q9-qaw
T OFITE). . . (Sqagm) |
TWET IRE, HFIAET JIEF, AT
A FIRT FAT JFT & 1| AYAR
FIENE F AT ATGY QHEIAT T
Feqe  #7 fIqr | @quT & qgq
THE-TF ANRE ggmw W & fa
qE-gIT FX & fa@r WY wHw,
gdr g8, gH AW FW w9 A
# G FAAT WRG & 1 A
argy # «y aur g fear o =g
97 [T Y I TGIT TE
AITH! ATGH & ART QHEr JIF
agl FATA wnEe @ watw feaf
gaq @uE gr g g, fregada
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% mfam g, wida aEdf &1 oW dug
ey amIeaTs ¥ weal ¥ wrnm g,
IR &M & fEars am F1§ ae
Fa¢ agt A% € «fwa g4 wxai
A gEaRy S® WG g w6
HOTC AR @ | A wWH Fr ATA &

g uiq wrargfFEda ¥ L4
1y %) fafvsq fafe &7 swor @
T4 aga ¥ 9T ¥ wA¥q #LA |

SHRI SONTOSH MOHAN DEV

- (Silchar): Mr. Chairman Sir, we have
"hearg the crying voice of the Opposi-
tion. They were appealing now and

then to Mr. Stephen and Mr. Makwana

to help them. Sir, I never knew that

Mr. Stephen and Mr. Makwana were

so powerful that inspite of there being

such a big Opposition they could top-
ple the Government and instigate the

CPI(M) Chief Minister to resign, with-

out recommending an election. And

now they are asking for election. I

congratulate them; let them go ahead

and do something. Sir, in politics..

SHRI CHITTA BASU (Barasat): He
lost majority: so he cannot recommend
the dissolution of the House.

MR. CHAIRMAN : Let him have his
say.

SHRI SONTOSH MOHAN DEV : Let
me give my analysis of the situation.
(Interruptions)

MR, CHAIRMAN: My reading is
that he might have recommended dis-
solution.

SHRI SONTOSH MOHAN DEV: I
would appeal to our leadership that
insteag of 20 point programme there
should be another programme, a 21
poinf programme. The 21st point is to
help the opposition to form Ministries
‘in certain States. That is what they
are looking for. That will be the only
chance for the opposition to come to
power. They are asking for election
(Interruptions)

SHRI SOMNATH cmm

(Jadavpur): Sir, shall we laugh? .
m dh'ee't, we sﬁau laugh at tmﬁ ;],Q];e..

j»w\ -_1-‘ e e
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SHRI SONTOSH MOHAN DEV: If
they do not want to laugh let them cry.

MR. CHAIRMAN: Only you should
not weep; you can laugh.

SHRI SONTOSH MOHAN DEV : See
the atmosphere here. We don't agree
with what the opposition says; they
are elected on CPM and other tickets
from Kerala: here we have Congress(I).

- Sometimes they shout: sometimes we
- shout.

The gituation that is existing
now justifies that there should not be
any election in Keralg now. If the
situation is so very heated now in the
House you can well imagine what will
be the situation in Kerala. The pro-
clamation has been issued by the Gow-
ernor of the State, not a Mr. Stephen’s
or Mr. Makwana’s instance.

SHRI R. P. DAS (Krishnagar): Why
don’t you give us a true picture of the
situation? (Interruptions)

SHRI SONTOSH MOHAN DEV: If
I am not allowed to speak, let me sit

down. But I cannot speak something
which will please them! (Interrup-
itons)

MR. CHAIRMAN: Mr, Dev, I have
been under the impression that you
are a seasoned parliamentarian.

SHRI SONTOSH MOHAN DEV : Why
should they think as if it is their own
monopoly to speak for the country?
(Interruptions) _

MR. CHAIRMAN : One has to be a
little thick-skinned. (Interruptions)

SHRI SONTOSH MOHAN DEV: 1
am sorry;, I can't hear you; somebody
is speaking.

MR. CHAIRMAN: My advice is this:
Kindly be a little more thicksskinned,
Be methodical. Be persuasive and
bave your say.

SHRI SONTOSH MOHAN DEV: So,
you alsp want, Sir, that I should speak
for them? Let me speak what I feel
like; not to please them. At least m

_be. neu,tral sitting there.. . . 5

MR. . CHAIRMAN : Why  dé | ‘Jniu

think that they' will not agree? "&'?

-

rmay alﬁo ngree With yr.iu

St

-
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SHRI SONTOSH MOHAN DEV: Mr.
Lawrence narrated the fate of the
various non-congress(I) Governments
in varioug States. Now, Sir, that itself
justifieq that the people should not
elect any non-congress(I) Government
in any State, Whenever we have come
to power we have been able to stay on
in power for our full term. They got
themselves elected; they formed Gov-
ernment; they coulg not stay. How
can this be our fault? How can you
argue in that way? Mr. Indrajit Gupta
is a good speaker; he studied in Oxford
University. He said, anywhere, where
the Government of opposition fell,
Assembly hag been kept in anomated
suspension. What about Assam? Con-
gress Government fell; Anwara Taimur
Government fell. The Assembly is
kept in suspended animation, The
opposition is trying to form a Govern-
ment. One list is prepareq today;
another list™ is prepared tomorrow.
This ig not our fault. All these things
show that cannot carry the people
with them. If people come to us out
of their own free will, out of their
affection, we cannot say ‘No’ to them;
it is not defection,

If you kindly refer to the Oxford
Dictionary for the word ‘defection’, you
will not say this. When the whole
party comes, you cannot call it a ‘de-
fection’ because they believe in the
leadership, idealism ang the policy of
the Government. In the case of CPM
ang CPI in the past, there were defec-
tions amongst themselves. That should

~ be called defection. Why did they mot
pass the defection Bill? Why did they
withdraw their support at that time?

But they are now asking us to pass
that Bill.

Sir, our Government has been in

power for the last 33 yearg or so and
in many States we do not have proper
office building for our party purposes.
In Calcutta and in two other States—
Kerala and Tripura—you would be
amazed to see the palatial building
that they have built for their party

office. They have built them in an -
hom:iwﬁ!,lwouldllnhlemﬂni

ﬁllﬁﬁatwecan

{ L o B

also comstruct

TR
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ing for our party purposes
tions)

SHR] M. M. LAWRENCE : Sir, this
is an allegation against our party. 1
may be allowed to reply to the allega~
tion.

SHRI SONTOSH MOHAN DEV: T
woulg like to know that art. I am
interesteq in constructing office build-
ings for our party in various States.
In West Bengal, the leaders address
meetingg in varioug place$ and in the
meetingg they make a show that @&
garland of rupees is given to the leader,
by the common people. The garland
would hardly contain Rs. 50 but they
wil] say that the garland contained.
Rs. 50,000 which has come from the
common people and thereby the money
wowlg be regulirfsed. T that is the
are, then I would not like to ask our
leaders to adapt that art. (Interrup-
tions)

Sir one of the hon, Members alleged-
ly brought the name of Mr. Rajiv
Gandhi. We witness in the zero hours
here that almiost all the Opposition
Members come with the papers their
hands and show them to the Chair that
the photograph of Rajiv Gandhi is ap-
pearing in every newspaper. Sir, it is
well known that the Press in this coun-
try is very fair to everybody. If any-
thing unfair is done by the Press, it is
done to our party and it is the ruling
party which is not getting fair treat-
ment by the press. If the photograph
of Mr, Rajiv Gandhi appearg in all the
newspapers it means that he hag been
accepted as a national leader by our
people ang the press, not Mr. Vajpayee.
They could go and make propaganda
and have a better rapport with the
Press. It is not our fault if the people
of our country do not ac'ce;.-t his leader-

;hip. We have geen it in the last elec-
on.

SHRI KRISHNA CHANDRA HAL-
DAR: Then dissolve the Xerala El
sembly,

KSIEI WH MOHAN DAV © The
er ef Minister

his resignation. He has ?&m&lﬁ

Gwem to take care of the agminis-

tﬂ“ﬂhr Now, you.. are askihg  fthat

(Interrup-
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lady Governor to help. Today morn-
ing I told Mr. Lawrence that they
shoudd go to the people of Kerala and
tell their views. We are also going to
the people of Kerala and tell our views
to them ang the people will decide the
correct thing.

SHRI M, M. LAWRENCE: We are
prepared to get the verdect of the peo-
ple. Are you prepared for that? (In-
terruptions)

MR. CHAIRMAN : Please do not pay
attention to what the Memberg from

this side or that side say, address the
Chair,

SHRI SONTOSH MOHAN
Some aspersions have been cast on the
RSS as well as on the Congress(I) that
they are creating havoc there and
there are murders etc. Now, in this
House we have heard many Members
of Parliament mentioning the same
grievance against the CPM many
times. So far as I am concerned, I
personally do not believe in these poli-
tical murders. Whosoever is responsi-
ble for any murder, must be brought to
book and these murders must be stopp-
ed, ... (Interruptions),

I once again congratulate Mr.
Stephen, Mr. Makwana and Company
and I would only request them that
they should include Shri Unnikrishnan
and Shri Vajpayee on a permanent or
temporary basis in this Company for
the safety of the people of Kerala,

SHRI K. MAYATHEVAR (Dindi-
gul): Mr. Chairman, Sir, I support the
Supplementary Demands for Grants
for the Kerala State,

I have heard the speeches of my hon.
friends from the opposition parties as
also the ruling party. Our learned
triend, Shri Indrajit Gupta, has also
made a very useful speech, e always
does, but he has forgotten that while
his party has extended itg support fto
the Congress Government in the State
of Assam he is bringing charges
against the Congress Party here, as if
the Congress Party is responsible for

the fan of the Kerah Government led

by CPM party. . .-

In July, ormmﬁ. 1079, the ?-la,a“lf:.'
Government : fell - down *automatically;

26, 1903 (SAKA)
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it fell down voluntarily. Nobody top-
pled it; we never did that; Dhanda-
pani, Mayathevar, Karunanidhi or
anybody else did not do that. It fell
down itself and broke into pieceg like
a mud pot. As it happened with the
Janata Government in 1979, the same-
thing happened with the Kerala Gov-
ernment. It fell down, because it had
no majority to support the Govern-
ment. Therefore, we cannot blame
either our learned friend, Shri Mak-
wana, or the hon. Finance Minister or
the Prime Minister. Nobody is rese
ponsible for the fall of the Govern-
ment ledq by CPM. It fell down na-
turally, automatically because it failed
to maintain the majority.

In view of this, the Central Govern-
ment hag taken action according to the
provisions of the Indian Constitution,
Article 356. There is no illegality, no
unconstitutionality in this action of the
Central Government,

Those persons who are having no
faith in democracy, socialism, socialis-
tic pattern of society or sovereign de-
mocracy are talking of many princi-
ples. The same Janata Government
supported by our learned friends, Hon.
Members of the CPM and the CPI
toppled down nine Congress State
Governments in the year 1977—those
nine State Governments led by Con-
gress-I were toppled down, dismissed
simultaneously within 24 hours. Is it
a democracy? Are they fit to talk of
democracy? Are they competent to
comment on democracy? Therefore,
Sir, they are disqualified, unqualified
and not at all qualified to talk on de-
mocracy, much less to comment on
actions taken by the Congress-I Cen-
tral Government in the present state
of affairs in Kerala,

Then the Assembly ig only suspend-
ed. Our learned brothers were de-
manding the Assembly to be gismissed
immediately as if they are going fo
come immediately to power in 48
hours. Sir, it is their duty to main-
tain status-quo, their might their
members. But tzi:’ o::;. I‘ﬁ' .,
are going away,
in their Government in-

~and policies. They were the CPM and
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[Shri Santosh Mohan Dev]

ADMK. talking much on the platform
at the time of elections. But when
they assumed POWer, they did npot im-
plement anything in Kerala and in
Tamil Nadu. They are sailing in the
same boat, I must thank the State
Government for not dismissing the
Assembly. You dgig not dismiss the
Assembly because you are more demo-
eratic,. You, have only suspended the
Agsembly. It does indicate that you
are.more democratic than these people.
Bizt 1 want the Central Government
ang the Congress Government there
t{o form a popular Government in the
interest of the people of Kerala very
shortly. The interests of the people
are more important than to form the
Government by thig party or by that
party. Therefore We support you.
Form the Government immediately or
as soon as possible 10 cafeguarg the
interests of the people of Kerala.

Now, why did they fall down? They
were doing political murders. AS DET
their own statistics provided to this
House, 23 political murders took place;
and out of these 23 political murders,
18 persons ‘were murdered who belong-
eq to their party. But at that time
they were the ruling parly. Was the
DMK or the Congress-1  ruling then?
You were wielding all the power.
What action did they take? Why were
they sleeping and not performing their
duties? Therefore, they failed in their
duty by not taking legal action against
the murderers under the Indian Penal
Code, under the law of the land, to put
down the crime committed by the cri-
minals? They ta}_ifl_'ed to protect the
interests of the ﬁeo‘pTE‘ of Kerala: They
failed to maintain law and order. They
were protecting the murders, dacoits
ang robbers.

My Hon, friend Arakal or somebody
pointed out that their party has spaci-
oug palaces here and there, in Kerala
and West Bengal. When the DMK
Party was in power in Tamilnadu, it
dig not haye any office of its own. Bub

having power _there conse-

cufively in West Bengal and Kerala,

individual interests, but for the in~
terests of their Party throughout India.
You are collecting money after moné;y,
amassing wealth for running your
party throughout India. That is the
charge against you by the Kerala
people.

Now I will come to another point.
So many crores of rupees of foreign
money, foreign finance is pouring in
your State. But did you develop your
industry? Did you start any develop-
ment scheme? Dig you implement it?
Did you provide employment Oppor-
tunities for ijlliterate or literate peo-
ple? You did not do it. You have
.absolutely forgotten it. Therefore,
the people did not like you and you
came down. Don't blame these peo-
ple for that.

The CPM was talking about poli-
tical honesty and purity in private
and public life.**

He earned Rs. 35 crores and you did
not take action. P
(Interruptions)

SHRI SUNIL MAITRA (Calcutta
North East): What do you mean by it?
Sir,** is not a member of this House
and he cannot defend himself. You
should not allow sutch charges to be
levelled against him.

MR. CHAIRMAN: These are seTious
allegations levelled against a person
who is not present in the House. The
proceedings will be examined. Don't
level such serious charges. (Interr-
uptions). I will examine the pre-
ceedings.

SHRI K. MAYATHEVAR: Your
Ministry was responsible for the scan-
dal..

SHRI SOMNATH CHATTERJEE:
More Loyal than the Queen! o

SHRI K. MAYATHEVAR: ¥You
arg regponsible for the. purchase of
10 lakh litres of  rectified - spirit.

. (Interruptions). The Chief  Minister
" of Kerala could not succeed in. nego-

tiating it, but ** . the-State Gov-
ernment appointed: ‘one Mr. Ahmed
Khan and that man

: b BT ' suceesstully ne-
ang amassed your weslth, not.for, the _gotiated the purchase of, Rs, 38 qrores
P lealttmcon  rwch Tist Tmomroeves)

e re e 5as Toréteq By the Chair.
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worth of rectified spirit from Tamil-
nadu and these people enjoyed the
profit.

SHRI SOMNATH CHATTERJEE:
There are three. Commissions of In-
quiry, one appointed by the Central
Government, one by Kerala Govern-
ment and one by Tamilmadu Govern-
ment. What the hon. member is
referring to in  his exuberance is
directly the subject-matter of these
commissions of inquiry. These are
judicial enquiries which have been
ordered under 5 statute. Directly
comments are being made about the
merits of those matters which are
pending before those commissiong of
inquiry.

ME. CHAIRMAN: I have requested
him to avoig it. Off-hand I cannot
tel] you with certainty whether it is a
judicial enquiry, As far ag I know, it
is not g judicial enquiry.

SHRI SOMNATH CHATTERJEE:
Notices have been issued under the
Commission of Inquiry Act.

MR. CHAIRMAN:
it, _

SHRI C. T. DHANDAPANI (Polla-
chi): You put a3 question with record
to the Ray Commission and that was
discussed in the very same House.
Answer was given by the Govern-
ment, When that question was allow-
ed and a discussion was gllowed by
the Speaker, why cannot this be
allowed now?’

SHRI SOMNATH CHATTERJEE:
He is on the merits.

) MR. CHAIRMAN: Three Commis-
siong of inquiry are seized of the
1ssue. Tt is better to avoid referring
to matters which form their terms of
reference,

I will examine

SHRI K. MAYATHEVAR. The cor- -
‘upt activities of the then Ministry -
were nat looked into by the Chief .

Minister of Kerala. He did not take
iction against those Ministers who
vere corrupt, even though charges
vere levnlled against them, He did

10t try tir cleanse the gdministration. .

So, now they cannot say they: are

AGRAHAYANA 26, 1903 (SAKA)
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above corruption, because they did
not make any attempt earlier to re-
move corruption. They cannot talk
of purity of administration now,

MR. CHAIRMAN: The Cauvery
waters flow nearby.  Still, they
were not able to purify themselves!

374

SHRI K. MAYATHEVAR: The
State Government allowed the Manam
Sugar Millg of Kerala tg import 10 to
15 lakh litres of rectified spirit into
Kerala from Tamil Nadu. Is it not an
illegal activity? Was it enquireq into
by the State Government? The ap-
pointment of the Sadasivam Com-
mission. agnd the Velu Pillai Commis-
sion are to save their own gkin. They
should be dismissed or dissolved by
the Central Government, after the
appointment of the Ray Commission
by the Centrg, because both of them
become unconstitutional and jllegal I
am saying that both the Commissions
should be dissloved because they were
appointed by the State Governments
to safeguard and protect the culprits,
the accused, who have indulged in so
many malpracticas and earned crores
of rupees from thig spirit scandal.

What action has been taken against
one Ahmed Khan, who committed all
sorts of illegalities, in collusion with
a beautiful lady named “Parrot” of
Tamilnadu? No action has been taken
against Ahmed Khan. One beautiful
lady in Tamilnadu and Ahmed Khan,
both colludey agd connived with the
Chief Minister of Madras for illegal-
ly permitting the transport of 10 fo
15 lakh litres of rectified gpirit.

DR. SUBRAMANIAM SWAMY:
What is the relevance of this beauti-
ful lady with this debate on Kerala?

SHRI K. MAYATHEVAR: The
‘Parrot’, which is called Kili in Tamil,
colluded with Ahmed Khan.

DR. SUBRAMANIAM SWAMY:
Sir, can we ask for the lady to be.
laig on the Table of the House?

SHRI C. T DHANDAPANI. Ask

the Chief Minister; he will tell you
where she is and will produce her; -

he is capable of doing that. "* ' . (&
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SHRI K, MAYATHEVAR: The kili
i.e. Parrot js now under the custody
of the Chief Minister of Tamil Nadu,
Shri M. G. Ramachandran, You can
get the kili from him, Shri Ahmed
Khan and the Parrot committed one
murder in the course of the spirit
scandal. One Shri Mahadevan was
murdered brutally. Yet, j; has notl
been investigateq by the State Gov-
ernment.

Coming to the development aspect
in my State, when the DMK Govern-
ment was in power from 1969 to
1975...

DR, SUBRAMANIAM SWAMY: In
Kerala?

SHRI K. MAYATHEVAR: In Tamil
Nadu. We negotiated with the Kerala
Government for getting water from
the west flowing rivers Kerala,

AN HON, MEMBER: Where were
you then?

SHRI K. MAYATHEVAR: That is a
different question. At that time, I was
in the AIADMK. I would not be sin-
cere to people as CPMI whe have
extra-territorial loyalties to the Chi=
nese people, I am sincere to shrimati
Indir; Gandhi and the national Jea-
ders, MGR cheated Tamil Nadu
people. So, I left ADMK. I would
not be faithful to China or some other
couniry, I am 3 national-minded pat-
riotic man, I respect every honest
leader like Karunanidhi, who is not
corrupt as MGR.

MR. CHAIRMAN: Times have
changed It jg but natural that attitu-
des shoulg also change.

SHRI K. MAYATHEVAR: At the
time of the DMK rule in Tamilnadu,
in State Government negotiated with
the Kerala Government for the supply
of water from those rivers which are
flowing towards the west, the Arabian

16 hrs.
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a lot of area including my consi-
tuency, Ramanad District, Madurai
District, Tirunelveli district, ang Com.-
batore district. So many districts will
become completely fertile if waters
are dive_rted to Tamil Nadu, Now, the
Tamil Nadu Government iz constant-
ly sleeping. It is almost on itg death
bed. Therefore, that Government
will not come to you to demand all
those things for Tamil Nadu, So, I
demang all those things for Tamil
Nadu, The highly respecteq Finance
Minister, Mr, Venkatraman, is here.
He must take note of the demands
of the people of Tamil Nadu that the
flow of water should be diverted to
Tamil Nadu,

SHRI SOMNATH CHATTERJEE:
Will the Finance Minister reply to
this?

16.01 hrs.

[MR. DEPUTY-SPEAKER in the
Chair] :

MR, DEPUTY-SPEAKER: Mr.
Mayathevar, you have got to conclude
now.

You should not take more than 2
minutes,

SHRI K. MAYATHEVAR: Sir, the
Periar Extension Scheme work was
going on in Kerala and Tamil Nadu
for which the International Bankgran-
ted Rs. 80 crores, In that the Kerala
and Tamil Nadu Governments jointly
committeg the grave mistake of redu-
cing the water 1ével from 56 ft. to 46
ft. Previously the Periar water level
was up to 56 ft Now, wpome grave
mistake has been committed by the
Kerala Government in connivance
with the Tamil Nadu Government
with the result the water level was
reduced to 46 ft. which affects the
irrigation of about 15 lakh acres of
paddy field including 5 lakhs of acres
of paddy field in my constituency at
Madurai and Ramanad districts.

MR. DEPUTY SPEAKER: Because
of which, the President’s rule was
promulgated, I think, : '
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SHRI K. MAYATHEVAR: Dur-
ing the President’s Rule, I request the
Central Government to instruct the
Governor of Kerala to set right the
mistakes and misdeeds committed by
the then Kerala Government and the
present Tamil Nadu Government. The
Tamil Nadu Government gave up the
-right of water supply from Kerala
to Taml Nadu gs if the right js of the
Chief Minister, Mr, M. G. Ramachan-
dran and his company. The Tamil
Nadu Government has given up the
right of the people of Tamil Nadu to
the Kerala Government. So, that
right of the Tamil Nadu people should
be restored to them. It will irrigate
15 lakhs of acres of paddy fleld.

MR. DEPUTY SPEAKER: You
have already taken more than 20
minutes. The time allotted to you is
only 7 minptes,

SHRI K, MAYATHEVAR: Sir, the
Sudarshan Chit Fund Company is the
holder of black money. They cheat-
ed to the extent of Rs. 80 crores be-
longing to the people. The Kerala
High Court directed them to close this
company and disburse the money to
all the customers ang deposit holders.
But the Kerala Government did not
take any follow up action in this
regard, nor has any action been taken
by the Tamil Nadu Government and
other State Governments where the
branches of this Sudarshan Chit Fund
Company are located. The managers
of thiz Chit Fung company are inter-
national smugglers. Serious action
should be taken against them and
black money should be recovered from
them and the deposit holders should
get their money,

With this, I support the demands.

st wew fgrdy areg@r (A€
feeeft) :  wunawm agen, dfedrE
# famfar €0 wwETdY ¥ w3 ag
‘Feqai WY A@ N of o dfage @
nTSPe 356 I T alg ¥ FEIAW
 frn srgr 1 afe fedr w2 A
agt’ T aran dfaera & ngeae

F wINE wir £ msara‘j wegafa
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WA T FTX AT AT &, FO AN
A ar asdr g w d umarg e 3@
# rszafq aran ang AW d ma@r
e AT A €Y, wfaa sa fqemm
a9 %, Afwa 4} var sr T g 7

A% «@fiorq afige 2 paedk
356 ® gIg A g& I &, LT
g | =r0 mEEFY I g gl
maa &1 A 5 0 aT=ee *1 aga
3% Iugn faar sear | IR T
9 5 "8 swie § fo ag &%
dzv @’ afde ma gn @ W E
f& =9s3%. 356 FT ATH, &Y
AT@ 3 garna T 9y qEgre
fear w1 w1 ¥, @wrea aary &, af
aw@drT qA% & 9mal 3 Afawre
go®, dfen fear wr w@r @ A
gafawar av @rarfva vredAfa @
dearfga famr s1 vgr &

3@ ¥ wa g wrer ar &
Adare AfantEd &1 ahi9a THR
FO F arg A fHUrA Q9T T
wa ae fearsmr 1 arfee & a1
FRar ¥ amddr ®Mv Dataifes DR
¥ fag A faur a1 1 wa 0w
(Ta) & 9& % % nan g4 &1
waal farmicag a=t as = #
nT 931 & fH6c F@ T [T T,
e feyt star arfge ar @z fAom
gy @ ffa o ol ar gz
gua! favata § | fvm sragw &7
¥ v famra war B fAafan
@r mr g AR 29 g & Aada-
THIT, A8 A g, ATEATT FiY, 4iz afs
%, @fre 7, 9 F7 F3vA % B HTHTT
aar & 1Y | gdr AVETT F
A7al BT wA¥9a ¥ra Ag a.!rr !

ann @faa § 1 A ark TR

%a ' wea ¥ wfema. sl a@
G AR i R AL L
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Fevtiar acwwre afrge #d ad
gadc o @ ewdar aHE aqAW
ardi & wiar ag fasr a@r Sre-
diw #r B & A§ | IW W I8
¥¥ wada ar 1 W arAn (ATK)
fge @ agaa # ar a§ @ afrg
¥ aesTe aar &1 ud

& 4§ aram ¥ arx § 4 @
% fan dure § F6 smara %t Fam
LT w7 Qfaw 1 agt & fagra®
waar arfagar @ b 1 AMEAH
qt Au Targ DF =fgd | 7 Aram
§ frqr #1 IR aarg S| X
g § T@ g, afen d@ § @
@z ¥ & A1 AfEa {7

awnafs agdaa, Aaar wfenEd
g gy Wawez @ | g4 EEAT A
TraAHA TAATL AG BIX | I@ FAlA
§ wreqra @aar arét & I
oftwz ®r d5% g5 A AT mrar
gz & 41 f5 arw wfaAvea 3
g fawm frar ga safas = fear
sraqr o, fagre &1 faeq agf gar,
afma gary amadardr st ¥ ¥4
aTa %, Agl AT 1 ag 414 AT A&
g aff ard f% camad 7 A ogw
gegim uwanta & fagraawr W
F@ F wArg 4 Al I 1 FHa
(ga) & fawa sty & afe W1 A%
agda o1 | agAq Ia &AA HEIA3
d adr afs Fea Fida W@ S
a€ | ¥a AT H  AAAR AWEr @
reqr gE | AT A 9Bl RS
g fs AgaR awdrR 7 AT Rl
Fr #ie awar qar & 5 fSad
gdr 34 gra ¥ a9t 98, A%] an
o aedt ¢ @ § ¢ & A
FgsI R ? Eh
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198182
st frear®t w570 (WiaaTsn):

IgR WY Ty gfaar 3 fag 1 941 9

w1 wew fagrdi qmgdr @ &
§ fegra  wwr & W Fw W
argeasal g 1 usefa wrew o w
AN T &) AT A 1T 1 7 SrAAr
qraar § fp 33 &my F7@ W wAT
feafa & 7 741 usdifan god ame
Al af § ? maare dfemeeq T
pramaF a@gat ¥ faavowr w0 §ga
A%/ FEAT F( & | H IHEI
ST FIAT AZT E | AG4 At H
@7 @A #v AUmE awge I
#Ma 97 AW #) I9RsT g ¥A
grasd # F7d H S| I gAr g
ag a4 3 fag wRd as @#at
¥ | 30 IAFT  er Fr AT W R,
F31 9a si3¥qr & Awda fHar @
W R ? oART drag Al wIETS W

nafadt F1 LT9 ATW IIrAT WET &
. vradAfas gfee @ I 1GED

gy Fara AT wrfgd | mAS W
RO9r AIFIC qAM F AFFT H FA
g, 4 Ag wmar Al VW #
& ur 3 AMFa mnz Ngr 2gd An
AT HFF F AN g @ ag W
gea g AT W ag AF And
Faard wm sredr s fee #m®
fag #wfesa dar gl

9 Frey waArfas qfawar &

ARAT A g & ®za =7 faara awr

wa F A | Aada & T =
#I@ TN AT B AN AF AW
AR B OATSF T | AR Sg-qiE A
&a a=x grar Frfgd | g4 ;wT T
gza ¥ fgars Faa 7@ ar a& @
3g QAT ¥ FT AW R fasgery
§ &% A8 ¥ € 1 w0 gT } WIS
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g m'*Fat{ Eﬂ a‘m [WFL ATT § |
~Nffq @ gr ara & g ¥ gaar
G ) WICE g H g A&
~FWAT W AT @ IJET | AOR!
arfe o) ag”r g’\zﬁ o) ‘a'nrﬁ ge v

u”t Wq®, &7 (TS9)
-qureaw wRza, faQEt am ¥ arfas
FY ardl ®) H¥ a8 MT ¥ gar g
A9 -1 ¥ Afgw assa o #A
fagrdr arddr #1 arat &\ ga - F7
gar ¥ 1 SR OF ave  AaAw
- QVETT FY QTR TAWQ WIW\AAT FY
o7 gadr av% ag [arg wr T &
fa feara awr # ww av  Far
ofed ar | & ®gar sgar g %
A7 MNE a7 [T A7 FRAT £,
3aF Fifay g HI¢ IqFT AN BAIT
B W 2 N Tad Sada 4 Fal
gAT AT & | Qrar gw H Fard
& DT @A, AIAT AT & FUY
AT qr weAfaw = dt wiT wada
@ &y #r favarg gsA FAT AT
_&w ¥ frara awr oty alm § Tag
LA af o | 5 arfeat #1 asama
gar AT SN Az aqrd )
F9 RTWR F AET W gardr ard
& FIF gra af 9r 1 gy yrdf
F 9Q H RS @A AF 97 1 gArd
vrrf\‘ 3 & 7t i S gard

a 3 ag fyzrdr 4, dedt arga e
fa‘éﬁ qer wd 97 as ¥ amaa
W!ﬂﬂﬂq%ﬁqrmﬁqa any
FA%  qrdf ﬁrwm{r % sm
e nisy %ar a'ra"cfr a”r l

*’fﬁ' am #E dar fo aree.
Tfedt & wra ¥ w9 %% ag a@w

@ ®d ﬁﬁqﬁﬁﬂm@z@
& G amard sara @ W@ 6,

SATE FT FEAT Y ST @ § a7 4

W g wT Ao I wEt W gE

¥ Hi< 94F am oA W) gat
Sa% ardr 9 wiw g9 gwr, & W
g AT | AT Ua d F AT TS AW
S4 AW ¥ T AT | HAa IAET
4% NZATIA FATAR G AT &) F4T
fadlr ga¥ wzarga £ -gare. aad
F. 7iHT AS fAmar wifegy ?

zax A7 Far g4 ABaTEA
A & fa¥ 3na ad fear srar
Fifgd ? gvea faara awr Wn F7
F Aqatg aey wF R AifE@ qh
whw ¥ af amar fa& araam
Fragdr oy sta d@ifaav dar ga an
F F2 1| ug ar@ adr and H A
Ardt 1 ZAE  wisr fear  wmAr
wifgr | fedama aglh & F¥a @
sTadtfaw ofvfeafs & go 81 &
fo agi 7wt =i edt F1 wEEA
g avHTY ﬁarawrrzrr g | ;T A
A Fa aF aarnr gar ? gt
#5 (wn) dare § avEIT AAW
¥ fax | wzarga H waar ol ¥
AN F S fasmw & 3% ‘59?‘“
FTAT § | &g WY Hadr F7 T T &
aar agf &ar tﬁqar FI9 | w 74
fa¥ ama «# zar snfgr ? Al
((!;q) F Ay #FY AT arfgr daar
& fad 7 g% Ui & A9

aér %ar fgx 7 mae ag An aar
v Ay & & #ida (wrf) ¥ ara
weare A9 aaan a1 qgt #1494
awr & arey ¥ marar W w1k
I[EAT AFL AT, AT ag 3% T
Zar afed 1 afsT @ am W
JEATIAHY FT 9T AT AEE § 1
fr. 7€ 45 59F acpe. aatd A
st 8 B o ? mAw amr @
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[Sf‘r lhﬂ 7]

adr B ) 9A & F) earr R fad
M AW wA2 g 38 mAw AT =rfgd |

gulr ara o 8 f& 3a A
R d& Fua ) fow Qg & am
92 ATAA arardy o #wie arsda
ZFTHA S Iie<r AV FT AT HIME
A #1 f4Qu 7T ag gardr A=
§ wafga d A g  AAaifEs <1R-
fifa # fagral & ;e <radifa
R Jrfg | A andAar g gt aw
fagreal #r wara 2 Arady  qTEQ
S garr saEr &8 §  afa@a
HrodroTHo, HI< HIoGromTo & |
& @ araar g f& fagrdt & anre
9% ATAANE &Taddqy S gArR sarer
#fa g afama @dromrde =T
;Ao w“roqqo F | AT ¥ IaF c:nar
A g | - :

LW @ "I F@ d Far @)
W g ? Had F 92 § W@ W
@ g | ®F afl s[ar R HE-
Ff e # oFar Afe g7

He‘.,;.
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T Qe T} W@ wd g
| AT qEwTe AreaTdr ared
P& g€l TR @ Fm &
i’ qima, aé’f A AR

AT WE gur | A qA-
fifas Earm’r iﬁT AT e STl @
@ ARda i S gqaa AF
W A dqgr ! WAL S A
gl & wfcd day iy w@H, ™
T A FgF A FI HAT @
fAFay & uF gaaT M FAET
@ FAT FAFE FA@ gIAr ? A
NI A TF R G wE A
QAAT AT g dodioUH o F ®WI
N oUF oTH o FTAT HY AT §
T AT oUT oTFT 0TI #Y oY oTHo
F @M A Y § | TG T
st geari F1 AT qE G oW |

N qTq S HEGARr dE A
FT I T AT qe€ qwra { st T
® & az 7z 5 agr N aed
fae =t dfagae &7 @ § =X
9 A N
SHRI SUDHIR GIRI (Contai): He

3

is misleading the House....(Interrup

qg IAAEI FT YW A FT IAN) Kons)

WS FRAT AGY & | dg SaH!
diz ¥ g wiwar WY § | ug
aw fFfy A fodt gf fl @\ =¥

MR. DEPUTY-SPEAKER: He ig not
yielding.

q@ F R WY AT § A qaA
Froady, ITAX W FATH(,  GWT
sal § | ww Fwm o Far gar ?
F T ATToUF oTH 0 HT i o} 0
TH o F AR & T | AFA([0F gedTd
gf & ? 33 af F a® WSHAF
gaarat 1 AT FW AR g% Fwra
# oE gwr wgt woaw (W) ®
WY A gerd wE A wdl 1 ag
gag fagm, sav wRw # of
T g | Aleh EF ARG A
a1 agi wg gard ge gf | ae o

oY WAW «QT : qET HA A
T IT w d€C qwra § wgi g
amr 30 Sfama ANE A faw
¥ Afl 1@@3‘.1%#&‘1#
qg AR § ... (SEAEA)

7 @ =T RN TIW G w!n,
ae St A0 T g o L. (e
o) . aﬁmmmm
ﬁ@wlﬂw%ﬂmgﬁqu

wmﬁﬁe%mﬁﬂm

'&mawqumﬂm
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qdTY mﬁ!ﬁ 0 u’\t 0T Af, AT
CTAETE U T T
wad® A T8 gEAT | WIS N9
T g9 oF@r g 1 98 Fud
F WL TF A 7 0@ N A
fage wegay § | o &1 Ty g 43
HAGL G0 W qAq@ w ATFEAG
TELIT & W FL4 wifgg, wegera
wEn qEr W wAr Wifgy, Aed
fate 4 gar) FLq4r Fifgq M 39 &
CICHE G B CLESE (D [N Al R I
| [T FLr ) TET G A IRA
# qrzd fawe oz it of § ANH
fagz Afagee M € § AT T e
ur A wT W@ § 5 os@ ded
fam 9r T @ W 1 gEfag
Sta @ omAr W § 1 Fa H WY
arzd fawe w0 gae sﬁar =fea,
33 &7 fFar argr =f3e M 39
F Wz qgt & A F @ A
wrfgr | Fzd fase =g FTM AN
AR FE G AT TF IT A
atF AFt fFar Srgar ag a7 AT
F oad afl wr st wifzgg 0 7
AT S T I ;T T G
¢ A F WG

(Interruptions)
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& A& " A AIAT A W G
feqr @t I fagrq mwr w1 w9
FW 30 TG ~@f W 1 Tgy. g fE
Tg WETE A 9 1 1968 « 9T
fag A zedver fzar ar =T IFiA
I wew A fagrh @wr oW
F & fgwrtcer & 4 1 34 &Y
famrfewr qv faare aar @ g€ @i
AT 92T W 1969 H FATT AT |
For fag 43t 15 ar 4 argaifed
¥ 9, 555 &1 oTqqr &1 99§
Fr fawfos # M 7 Tar o€«
g€ 1w feam war W FEA
it WY T 97 @ TEEM IT &
fae a9t adi fawmrfr & ? s+
FT WiER "ur g w@r Y f5 her
gt T v (e qof A wsweaq
F QO FT qq ;T wuE o feai
& FT {6 HeA FJ@I G @
AT Grrt{fi (R
q2 2@ @ & f& g@IT Farmr 9
F aqg F T3 g g1 "X AATAF
wfErd 4 FF T8 FE H I
() &, |1g Jnar wdf gy, 9 9
ARAA F/FT T F, A F U7
I g W I @, Afww IFH
oA ¥q Q@ Fr oA fawr g &

WEGTIE F 49 W SMdd Ag w9
FAT WIT Tadd &1 gAdr g @i
oW I O ATEEAIE T
w@l @ wdr, gafae ¥ fagm ger
F OEN F A AW TR W B
HY gAfag sedl T TR A
g 7T W@ g aifs gdr Afagees
feg faw 9T @ g AN IgA
oA g H duT ¥ v & faw A
- wtia T gah wfedt F oAar ®
A B W E 9T & NN IqA
e wgl frg 1 § | 99 F A 9%

qgﬂmmmwr(&ilﬂt'w
¥ 8 gy Ay YATa Higar =gy §)

il g eed g - —

MR, DEPUTY-SPEAKER: Mr.
Zainul Basher, if you confine your-
self to Kerala, the subject-proper un-
der discussion, then there will be no
difficulty.

SHRI ZAINUL BASHER: I am
speaking gbout Kerala, Sir,

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): He is faith-
fully following his only leader Shri-
mati Gandhi, who said all these,

SHRI ZATNUL BASHER: She is a

demorcrat. I am following her, I am
not following Ching as you do.

¥ i feam @wr w1 W A
M Wi g1 W owweaE § 1 W
2047 LS—18 ¥
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[Shri Zainal Basher]

gafeT o= q@ 2d fAge F1 w4
A Bl qq qF qAT A AT FW F

-1@ gt wifgq w7 et awg afeqsdt
aME F W F WY FQT
afge | g wsmly wrmm A
frar st =rfge, ard fawm o
gare At Ffgy wT T7 agt qaT
grar =fge

" DR. SUBRAMANIAM SWAMY
(Bombay North East): I am speaking
here as a representative of the Janata
. Party ang the importance of the
Janata Party in Kerala to-day ‘is
recognised by everybody. We have
5 MLAs only, but it is better than
zero. The thing is that the Left Front
and the so-called Democratic Front,
the UDF, both have 68 each in 5 141
Membey Howse, Since they have both
68 each, the remaining 5 belong to
the Janata Party, and if they go here
or there, the government can be form-
ed, We have been wooed by both
sides and they have not yet succeed-
ed, There is an attempt to seduce us
and with two powerful suitors, the
Janata Party is not able to make up
its ming in terms of who is worse. ..

AN HON. MEMBER : You are agree-
able to seduction?

DR. SUBRAMANIAM SWAMY:
Many people have realised that it is
very difficult.

Before T proceed, T may tell the
House my Party’s stand. I would like
to refute what St Stephen thug spoke
that the Janaty Party js going to sup-
port Congress (I). We have not taken
any such decision. The problem is
that first of all President’s rule is
being used as an instrument of ‘the
ruling party., When you want to de-
clare, you do it andg when you want
to, you do not do it. Today there is
Pres'dent’'s rule because that is in-
evitable as the Government there lost
the majority. But the argument used
by the ruling Party in the House to-
day can equally apply to Bihar and

1981-83

can equally_ apply to other States ruled
by Congress (I). For example, in

- Biharsharief there was such a but-

chery. 12,000 CRP Jawans were there
but they could not stop the butchery.
They have been using the argument
how the Police have not been' able to
do anything in Kerala, But today
what js happening in Bihar? I would
like to say that President’s rule
should not be used as an instrument
to create conditions most favourable
to the ruling Party.

Our Party, the Janata Party’s stand
in this respect is very clear, One of
our most prestigious leadems, Shri
Morarji Desai. .

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): Now he ag-
rees that he is their Party’s prestigious
leader,

DR. SUBRAMANIAM SWAMY:
There are not two opinions, Have you
ever seen me, Sir, saying any harsh
words about Morarji Desai?

MR. DEPUTY-SPEAKER: That is
yvour inner Party affair,

DR. SUBRAMANIAM SWAMY:
Sir, his interruption has derailed me.

In Gujarat there was President's
rule and they did not want to hold
elections and then Morarji Desai went
on a fast unto death and they had to
yielg after 1-1/2 years of President’s
rule. The election was held and they
lost, So it wag clear that President’s
rule is imposed whenever they feel
that they have no chance of winning
the elections. There should be a time
limit as to how long President’s rule
is going to continue and there should
be some objective criterig for impos-
ing President’s rule, Today they are
opposing electiong and they say that
elections are.not proper now. I would
like to refer to what their Party lea-
der has said, During the Budget he
has zaid:

“The Nayanar Mizﬂstry has Ioct
the confidence of the public. If he
has got any guts, let him hold elec-
tions.”

e 1p
- e
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"So, Nayanar’s reply is also there.
When they get an opportunity, let
them hold the election,

Today, Sir, the time has come for
you to think about it, After all, what
is the use of criticising the CPM led
front in Bengal? Don’t do that. At that
time when they had an opportunity,
they did not do that, There should be
a uniform standargq in this. I am not
going to hold any brief for the CPMs.
Although they sit here, they can at
any time go there and support them.
In Assam they somersaulted in July
1971. All the time they are somersaul-
ting, I am not going to hold any brief
for them; nor am I convinced about
their peaceful intention. Recently, I
went to West Bengal to see our garty
MLA Mr. Jenni Ozai. You might_have
heard about him, I went to hospital
to see him. He got stiches in his head
because in Contai district he wanted
to prevent the CPM workers from
forcibly harvesting the paddy. So he
was beaten, The police came but did
nothing. He claimeg on the police jeep
and they entered the police jeep and
beat him there. This Sir is the culture
of violence which the CPM believes
in. We have geen it. Our party workers
have complaineq about jt Wherever
the CPM js in power, they believe in
collective authoritarianism. This is an
individual authoritarianism, one and
half timeg authoritarianism I do not
know what the technical word jg for
this, But, this is an organised autho-
ritarianism, That is why the CPM
foreign policy supports that kind of
authoritarianism; they support the
Soviet occupation of Afghanistan; they
support the butchery in Kampuchea.
They gsupport the tanks running in
Poland. Their policy is now out of
date, Their policy is not pro-Chinese.
They are now looking forward towards
Soviet Union. Their foreign policy
shows that, It is now out of dafe.
Their party is not functioning pro-
perly. They should have study classes.
'I-‘ha same thing is in Kerala.

| SHRT SOMNATH CHATTERJEE:
Let him give us lecture,

D S G (Kerala) 1981-82

DR, SUBRAMANTAM SWAMY: I
am prepared. Now, Sir, I would like
to say this, I had been to Kerala a
number of times; recently from
Meenakshipuram I went to Cochin
to catch a flight, I stopped on the way
at Kaladi.

MR, DEPUTY-SPEAKER: You are
a Tamilian ang you must pronounce
it well,

DR, SUBRAMANIAM SWAMY: It
is a place in Kerala, It means hitting
the feet. I reached there at 4 AM, I
did not know where to stay. I went
to police station to find out the best
Lodge, When I went to police Station
I saw the iron railings there. I shout-
ed; there was no light there. All of
a sudden the policeman came with &
gun and struck at my throat and
saig ‘Don’t move. I will kill you’, I
asked: what js the matter? I eam a
Member of Parliament, You may kill
me. You go ahead. But, tomorrow
you will have a lot of questions to be
answered, Then a sub-inspector came
behind the Police Station. My name
is known in various parts of the coun-
try. They did not recognise me there,
Immediately they apologised me.
What are you doing I asked, They said
we are afraid. I said—you are the
police officer and why are you afraid?
In the morning hours, no police sta-
tion ig safe in Kerala. This iz what the
police told me, This is the kind of
Government they were running. I as-
ked them to vacate the jail and I
stayed in the jail, I had my bath there
and there was no problem. The police
told me that we were not safe today
inside the police station. Similarly, at
Calicut a professor of orthopaedics
was paradeg in public with a placard
that ‘I am corrupt and you punish me’
The people’s court decided to punish
him. The Government did nothing. The
people complain like that. In Xerala
they complained. I am not in favour
at all of the Congress(I). I would
like to see that party disappearing.
I think it will be a great gift to
the country if they disappear .tn-
morrow, They are again putting us !n
great difficulty, Their m.lnjd:y w
functioning in 3 manner where the

Keralg and 390-
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Ministérs ate there for some time:
Sir; you will be surpriseq to know
that out of 17 Cabinet Ministers 11
were office bearers of some trade
unions. One Ministér was President
of thirty-three unions, How e¢an a
Minister hold an office in trade union
as well! Did they know they are go-
ing out some time or the other and
as such they thought it wise not to
lose the trade union post, (Interrup-
tions)

Sir, Kerala House in Delhi has been
built at g cost of Rs, 1.12 crores. There
is fhree-channel rusic in each room;
it is air-conditioneq and TV sets have
been placed at strategic points, Sir,
if Communists can live like that then,
I am afrald, I should also like to be-
come a Communist,

Sir, I would not like to talk about
the general decline in morale that
has taken place in Kerala due 1o the
existence of a Communist government
over there, I would only like to say
what is to be done now. Sixty-eight
are there and sixtv-eight are here and
we five are in the middle, What 3
our policy? We have deliberated on
this issue at lengith and we have come
to the conclusion that: - (a) we will
do nothing ever to promote the cause
of Congress(I) or any Government
which is either led by Congress(I)
or in which Congress(I) iz a partici-
pant we shall not support that Gov-
ernment. (b) we shall function in
Kerala as a democratic Opposition.
This ‘decision has been taken on the
merits of the situation, Thiz is our
policy.

Sif, it is vety clear that President’s
rule i Kerala i{s being deliberately
extended because of the incompetence
of the Congress(I) party therg to
form a Government. Sir, I would like
to make jt very clear that we are not
g oing to support Congress(I) as Mr.

téphen chose to speak on this aspect.

We will not support betause of *heir
policies. 1t 18 hot tnat thé CPI(M)
policles were better.  (Interruptions)
We shall riot support a Government led

1981-82

by Congress(I) or in which Congress(I)
is a parteipant,

sia( P. M. SAYEED (Lakshadweep):
Mr. Deputy Speaker, Sir, I wag very
attentatively hearing Mr. Vajpayée’s
speech as well as that of Dr, Subra.
mamam’'s speech. Both of them Hhap-
pén Lo de good friends of mine, Sir, 1
have great respect for Vajpayeeji.
He said there were instanceés where,
whenever the majority party lost
majority, they used to advise the
President or the Government +to im-
pose Pres'dent's rule. May I ask him
this? He was a member of the rul-
ing party at the Centre, One of the
sectiong of the then ruling party
broke away: so they were reduced to
a minority. What was then the Prime
Minister Shri Morarji Desai's -advice
to thé President of India?

PROF. MADHU  DANDAVATE
(Rajapur): We were claiming majo-
rity.

SHRI P. M. SAYEED: You cannct
have a double standard in political
morality. There cannot be one stan-
dard for 1the Centre angq another
standard for the State. Sir, whenever
it is advantageous they hold some-
thing good; then whenever it is not
advantageous to them they hold it
bad. This is really strange. Regard-
ing Marxist’s rule in Kerala, Dr,
Swamy was telling us certain things.
He talked about certain ghastly in-
cidents which took place in Bihar;
and so it was an apt time to intro-
duce President’s rule. Well, Dr.
Swamy, it 1s not somebody’s action;
it i8 thelf own action which brought
them down. I am reminded of a pas-
sage in Quoran: it says God changes
people wheh they themselves change.
This is exactly the position of the

.Communist party today.

SHRI SATYASADHAN CHAKRA-
BORTY: Lét the people give the
verdict, You say that Mafxist party
will get the reward for its deeds]
well, why don't you go to the people
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and see what they want; why are
you afraid of facing the pegple?

SHRI P.M, SAYEED: Let him
put his hand on his heart; let him
say whether he seriously believes in
democracy? Let him say that. Does
he believe in democracy? It is hypo-
crisy. You have the statisticg of poli-
tical murders when they are ruling.
You have the record of the political
murders when they were ruling in
Kerala. Their own colleagues were
there. There were political murders,
18 in pumber, (Interruption) I don’t
know why they are interrupting like
this.

SHRI KRISHNA CHANDRA HAL-
DER: You contested the election in
1980 as Congress(U) candidate.

(Interruption)

MR. DEPUTY SPEAKER: FHe is
not yielding. Don’t interrupt when
he is not yielding,

SHRI P. M. SAYEED: When they
do not rclish what I say, they get
angry. They interrupt. We know
about these statistics of pol'tical mur-
ders. Everybody knows these, ‘The
plight of Dr. Subramaniam Swamy
was also narrated a little while ago.
It is not only in Kerala., Wherever
Marxist party ruled, you find the
same thing. Take West Bengal Take
Tripura. The same thing happened
in Kerala also. It is not due to the
Central Government’s action or
somebody else’s action. It is npot these
which brought them down, It is their
.own action which brought them down.
Why did they not take action umder
the National Security Act? Is Kerala
not part of India? Why did you not
take action against them under CO-
FFPOSA? These two Acts have been
put in cold storage. The ex-Chief
Minjster of Kerala wanted to isolate
Kerala State from the rest of the
country. The people of Kerala will
never accept that.

. Now, in order to divert the atten-
tion of Kerala people the erstwhile

D S G <{Kerala) 1981-82
ruling party sMinister Mr. T. K.
Ramakrishnan had fabricated a sort
of story that Congress-3 people were
going to be murdered by the hired
people in .connivance with the C.B.L

DR. SUBRAMANIAM .SWAMY:
RAW,

SHRI F.M, SAYEED: Can any-

body believe that? It is their own
aclion that brought the Government
a downfall. The law and order

situation was the prime responsibili-
ty for the downfall of Nayanar Gov-
ernment. Secondly, So many cOrrup-
tion charges and the greot scandal
accelerated their downfall. Mr.- Som-
nath Chatterjee was saying that the
Cpmmissions have already been ap-
pointed tp go inioe these charges and
therefore nobody should  discuss
these matters. But what about the
corruption charges and allegations
made by different political part es
in Kerala, about the distribution of
cement, sanction of the licences, efc?
Are they prepared for an enquiry
Committee to geo into the charges of
corruptions as allegeq by the various
political parties, by the Nayanar
Government? I would recuest the
Unoin Government fo appoint a Com-
m’'ssion to go into the charges of the
Nayanar Government. '

Lastly, the people of Kerala should
not be given punishment for all acts
of omissions and commissions of the

Marxist Party regime. Dr. Swamy has
already mentioned about the stand

taken by his party, . But I am not
bothered  whether he goes to the
Marxist party or any other party.
But the people of Kerala should be
given an apportunity to see that an
alternative democratic Government is
installed immediately in XKerala.

MR. DEPUTY-SPEAKER: You are
speaking on the subject of proclama-
tion of President’s rule in Kerala.

ot wymare Tog wem (wizwr)
feedf etz werwm, wet aags faly
off wRw A omeT W1 TS W
wfgsrT 3, W9 97 W FER W
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[ wrare g wova)
FT, WU gg wiesT @ &F
#1 o fgar s @ F FRAIN §
5 ug wwida & fgg & Far
#fpa gard F[7 T qIE F
i A gFIAr §, FaAT § 1 1T
gal fag ot & 1 waw ¥ aga fedi
q @I AT FT HAGAT TIF(C Fa0d
A Fww FT @ & AMFT T4 A8 W@
W e & F Taa g oA
F FAFT A ATRAT & HFA I
N Fr WIT 7% @ & | FE o

ot sroRY TIET A 0 WT FAFE

f@ s =aw &, I@ WA T,
TE HLA ), AR A FT AT
qgf =rfgr 1 woer gfamm F
qwqard @ ARd wifgd 1ogq
#F WA # AT go § =W AGH)
st A an w g 99d gieonH
HNF A T | WS FAAT HIR
gt Adt & | gaT F wars
[T ITQT A TEX § W FiAF
g f& sy &1 e | §F @ 97 AW
gl A ot wgw fa oo owwr &
Araw # wad gy Ham # st
FCW@E AN T AT 1 gw
@t Taq gaw, A At & g&T 4
wo W FY Faar 2@ W@ g fF
oA #a g9 faar wWr g 1 S
qqa g9 fRAQm F|@ A@R g
W | waET ' fad q@ A
wwwawé 33 qa:ﬁm%r
£

¥a # Srgfas @Rd, 78
ghaarely, =gt & wif@s =T w0y
iz fagar wswr ¥ AW R WRA
2 3@d &t W 99 Ig IX W
qida w1 AT FT W@ &1 I [
T8 B@ W@ g AT oww @]
waat fgmd  eww ®A oW @
® | | !
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ot freendt s ware : gar §
fray qarg i & 7

o0t wadre fag weww o qar g§
TFATA FT FATT AT NG F W
W@ g, f9aF am ¥ woowr FIH9r
wIAY & | HOSY WiEF § AT WY
THAHGR TA F AW FF
fag &= w®@ g, afe gdwr-gdwr
% fag z@ 3w ® A9 A g A#T
gqrT OF Fw & g # A W@
AMHFT qg &2 & qFT g, WO 3O
a9 Ag TFT § ) W T IW X
HIX A FEATAIE § IIF ATAA

W gE@y § 1 faa At i owew @2

F} OHT T A FIC AHL
aor ® ger fwar § W W
fadty oo Fdt FT vy & ? =wrw
T aw ¥ warda @1 frg a@ 3
g¥a g1 g g ¥ fag v wosr
FE o ¥ A For Aar fyewg @7
gwal g fave @ #57 TG4
¥ gak gqa St ¥ WA FAIQ
ST, TAF! FATC IgATE ST HWIT
IE & sy fegrd smg——
M A Agf aFa &, FEmr Fekr
q FAr F grad gr TE

4 a1 Fgm 5 wo sEs #
Wl AT FIARC, wgAra # oAy
qAM FEET HT @ H A
qalg FIETEC | W 3T 2w
T qE@ FT RgAr w3 Hifsg fE
HIT FTA # @1 gog R{IET  #y
gea gas § at T agm 5 S
yew #T fage @ ar @1 gfag F
ST § 4T WAl wT USw § | o=gr
7T & FE @ ) A A
nmaﬁaﬂa’aﬂm!ﬁv&

L 5w 8T g 7 wq fe ® g

sy AWd § @) e wRwar m‘r{:ﬂ‘
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AT 10 qmm&ﬂmmﬂ
QARG FT qF0 E N & iy
femr wv WO W T, feaqaT FY
Twar & (urara'r:r)

AT et IHLHIA H 25 BAT
@nrl W g3t wEest § oW fyar
AT R S W TAAT WGEF g
f# 3@ & adl o1 gvq § Fg ¥
&l w1 awa W faqd aw A
geATT gt T@Y & WY ar uvy ;{Ex
#t feafy & 579 a9 gu fawvaay
wire fag +t @ wm FEw &4,
#iFa gIL TAg AT U WET F
ATH AFT AT HI SAGT F de I
F1 wigsre adi fear sr w@r 2
Ry wgat g & fawvaarg wamw fag
F{ @K W agieg gy =ifgn
MY STy faey A geET AT agier
AT =Jrfge ) & 9z w7 «@r ues
AT F1 GrAT SIF @0 g1 HIGHT
at ¥ A W OWwHT & gqT
uF Af F AIY g Fr G wUT 0
F WIET WY wWr Avdr g MY
gIR FT Ter T3 @I aF 90 7
AT 1 HATH! AN MRS YT TR
g1 ... (sFuma) . ...

MR, DEPUTY-SPEAKER: You are
speaking on the subject of proclamation
of President’'s rule in Kerala.

st s fog swm: H
Tl & w5 et W g
gt ag-rer wiag (wd) v
fedar, starad 9= M #T gafag
oY FHa A FU W| & NT R
R # afl waardd | v osgafy
Wt s ganw w7340, T4 @€ I
fagraa w453 w1 ®f T gy
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4 TE FT F OWIOF! geqae
RaT g

SHRI K, T. KOSALRAM (Trichen-
dur); Mr, Deputy-Speaker, Sir, I rise
to say a few words on the Kerala
Supplementary Demandg for Grant
1981-82, Kindly see page 18, De-
mands 27 under the head—‘“Famine”.
Flood relief measures were sanction-
ed by the State Government in June
1981 for the areas affected by heavy
rains floods etc. The amount is about
Rs. 2/- crores Kindly correct this
demang suitably. It cannot be “Fami-
ne”. And money ig askeq for flood re-
lief. Kindly go through thig and
amend this suitably.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): The
head is calleg Famine.

SHRI K, T. KOSALRAM: It cannot
be “Famine”. It is a flood relief. So,
how can it be? .

The plenty of water is going waste,
Not only waste, it is damaging the
Kerala State, So, on this basig in
1975 when Mrs. Gandhi was Prime
Minister of India, she appointed a
technical committee to go intop the
question of how much water is avai-
lable and bow much of water can be
diverted to Tamil Nadu, Sir, in 1977
when Shri Morarjj Desai was the
Prime Minister, he got the concur-
rence from the Kerala Government.
Then the High Power Irrigation Com-
mission hag reported that so much of
water is available. One of the Minis-
ters of the Nayanars Cabinet in
Kerala said: We would not give a
drop of water. We can waste water in
the Arabian Sea, but we would not
give to Tamil Nadu, That kind of
attitude has already been narrated
by my Hon. friend Mr. Swamy. He has
also narrated the commissiong and
ommissions of Mr. Nayanar’s Gover-

.ament, I need not go into that con-

troversy. But one of the = Ministers
categorically said: we would not give

'a drop of water to the Tamil Nadu
Govgrmnt.

That is the atfitude
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taken by them, I would like my CPM
friends here tg know that we are
living in India,

AN HON. MEMBER: It is wrongly
reported,

SHRI K T. KOSALRAM: It is in
the Assembly proceedings. It is not in
any political platform outside. It
was openly said in the Assembly it-
self.

Then the damage that surplus
water hag caused to cultivable land
in Kerala is clearly shown in the Bud-
get. Two crores they want for re-
pairing the damage in various places
in Kerala. The water that goes waste
into the sea can be used for the drou-
ght affected three districts of “Tamil
Nady adjacent to Keralag, The Rivers
originate in Tamil Nadu, and go to
that side and finally they go into the
"Arabin Sea. Sp water starts from
Tamil Nadu, So, that water they are
not prepared to give. They are™ also
telling we are living in India,

AN HON. MEMBER: That
goes to the Arabian Sea,

water

SHRI K., T, XKOSALRAM: It is
good you are accepting it. The peop-
le are starving for want of water on
thig side of Hills in Tamil Nadu ann
“crores of rupees are spent to contain
the flood havoc on the other side.
The Report of the Irrigation Com-
mission says that one thousand CMT
ot water available there ig going was-
te. But we do not wanf the whole of
their water going waste, It They give
only 250 CMT we can irrigate three
lakh acres of land in Coimbatore,
Tirunelveli and Ramnad Districts
Worst affected grea is in Ramad Dis-
trict. We are also human beingg and
"yoy are also human beings.

17 hrs,

AN HON.
communists,

MEMBYR: They a8

SHRI K T. KOSALRAM; I think
fhey are also human beings. The

Government must take up that com-
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mittee report which has already be€
submitted. It was a Technical Com-~
mittee and their Chief Engineer was
there. So, .this committee repor?
should be implemented as early &8
possible,

SHRI CHITTA BASU (Barasat):
Sir, 1 rise to oppose the slatutory
resolution because it seeks to extend
the President’'s rule in Kerala. This
step is nothing but immoral ang poli-
tically motivated and it takes awa¥y
the inalienable right of the people ol
Kerala to give their own verdict as
to the nature of the Government they
like, It seeks to impose a ‘Government
of a party which has been refected
only a year ago. These are the broa®
reasons for which I stand to oppose
thig statutory resolution,

In this connection, I would fike to
raise a very important and funda-
mental question, Is article 356 of our
Constitution at all necessary? My
answer is, it is not at all necessary.
I do not like to repeat the arguments,
but would only quotie from a book
produced by the Indian Institute of °
Advanced Studies regarding this
particular articles 356:

“The provision which weas incluad-
ed as a life-saving device by the
framers of the Constitution has be-
come too poisonous for our political
system, Hence the Rajamannar
Committee rightly recommended
its deletion and sooner it is done,
the hetter, because it has ‘been
used ag a wonder drug to cure mal-
adies from  defection to law and
order, from agitation to voluntary
resignation and from political ins-
tability to mal-administration.
Though this povision in the Cons-
titution was made as an emergenty

life-saving drug, because of itg too
frequent use it has become an
addiction and is now killing the
patient.”

He bag rightly described that the
application of article 356, which was
devised as a life-saving drug, has
now become an addiction for those
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_ ‘man, Therefore, I takc
this opportunity to demand the dele-
tion of this provision from the Cons-
titution ftself. - Article 356 does not
provided for suspended animation of
a legislature, but the ruling party at
the Centre—Cong., (I)—has made an
exiraordinary = innovation—suspended
animation. I Jo not like to give the
whole history during the last 30 years
as to the methods, the manner the
time and the circumstances under
which article 356 wag applied and sus-
pended animation for the legislature
wag resorted to, But, after a close
study, this analyst has come to the
conclusion that suspendeq animation
has been taken resort to always, keep-
ing only one factor in view—and this
is, unfortunately, not what I say but
what thig authority says—and hat is
the interest pf the Congress Party,

Having regard to these basic postu-
lates, let us come to the Governor's
Report, on the basis of which the
Presidential Proclamation was issued.
Here it says:

“I further recommend that the
legislature need not, however, be
dissolved but be kept under sus-
pénded animation.”

There it has stopped. No reason has
been adduced as to bow the Governor
came to the conclusion that the
legislature should be kept in suspend-
ed anjmation, On earlier occasions, I
have seen that the Governor's Report
containg fhe reasons for resorting to
suspended animation. But here it
wag fot done, Why was it not done?

Here I do not want to maintain any
name, “company” “limited” or “unli-
mited” but I will say that people in
authority at Delhi wanted to ‘bring
down the Government of Kerala,
- There are ' many instances, many
proofs that the Government of Naya-
Bar did not fall under its own weight.
It is the Centre which comspired fo
‘wean qway a section of the Congress,
and that behing the scer¢ manoeyyr-
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ing, wire-pulling, is as clear as day-
light. For instance, the President of
the party angd the high—ups in the party
declare that there will be no selective
process of admitting anybody from
Congress (S) into Congress (I), whereas
Shri Chavan was kept waiting be-
hind the wings for a long period of
time, he was kept waiting for monf{iis
together until he was allowed fo
choose a place there, Therefore, my
allegafion is that this invitation b
Congress (I) from Congress (S) was
done with a particular polifical mo-
tive namely, to bring down the Gov-
ernment of Kerala. Why? What is
the reason? Let it be put on record
that the left democratic Government
of Kerala, which undertook 3 series
of progressive measures, which cor-
responded with the interests of agri-
cultural labour and the working class
population of that State, worked for
the development of Kerala State, nol
as a surrogate but as 5 unit of the
federal India, Therefore, the Govern-
ment at the Centre did not want that
the Kerals left democratic front Gov-
ernment should continue, so fthat it
can produce a new example for the
people of other States in the country
in which case their role will get ex-
posed in a proper way and in a pro-
per perspective. So, I say that unmless
the Congress (I) here changes its atti-
tude towards non-Congress (I) Govern-
ments, danger lies aheag for West
Bengal and Tripura also. It is neot
only a question of the people of
Kerala, it relates to the demoeratfic
interests of the entire Jemocratic
people of the country as a whole.
If they were to prove that the Karala
Government lost the confidence of
the people, why don't they accept the
demand of the Kerala people for
holding immediate elections? If they
have taken hig step of resorting to
‘vimochan Bamaram’, ‘why don’t they
rely on the ballot, why don’t they give
the opportunity to the people to give

. their verdict? Why are they afraid

of the verdict? Are they afraid be-
cause the wverdict ‘will go anhm

them? "The verdict will certainly go

against them, there is no doubt about

1't . o : BT o

r .--.,"
. ¥ o
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Before I conclude, I would only
urge upon the hon. Minister: Prove
your bona fides, prove that the Kerala
Government fell under its own
weight, Al] that proof can be given
only by odering a fresh poll in
Kerala, If you have that courage,
accept thig challenge and if you
don't have that courage, then accept
my charge.

MR, DEPUTY-SPEAKER: Mr. G.
M, Banatwalls may speak.

(Interruptions)

MR. DEPUTY-SPEAKER: The Gov-
ernment is going to reply, and you
belong to the Treasury Benches,

SHRI GIRDHARI LAL VYAS: 1
will speak now.

(Interruptions)

MR, DEPUTY-SPEAKER: ™ Tavé
told you, I will call you,

SHRI G, M. BANATWALLA (Pon-
nani) : Mr, Deputy-Speaker, Sir, I
rise in support of the motion and
alsp in support of the Supplemeiitary
Demandg for Grants in respect of
Kerala.

Sir, it was on the 20th of October
1981 that the so-called Left Front
Chief Minister submitied his resig-
nation and the next day, that is. on
the 21st of October, the President's
Rule was imposed. I am constrafiied
to remark that the exit of the so-call
led Left Front Government was long
overdue. Kerala was moaning under
the weight of this unfortunate Gov-
ernmen{ that we had there. If some
constituents of this Front withdrew
from the Front, it wag nothing but
their positive response to the build-
ing situation in Kerala and the reflec-
tion of public opinion and genfiments.

Mr. Deputy-Speaker, Sir, we have
just heard the hon. Member, Shri
Chitta Basu. He wag in his wisdom

d to remark that Article 356 of
the Constitution doeg not provide for
suspended animation of Assembly. I
am surprised at this remark. He may
have hig opinions about the misuse or

1981

ah&neo!the.ﬁ.rticie,thatilame-
rent thing, He is entitled fo his
opinion, But the provisions are fhere
in the Constifution itself and in the
present situation in Kerala the Gov-
ernor was left with no other choice
but to exercise the powers given
under Article 356 itself. NobBbolly can
seriously say that the Government in
Kerala was pulled down by anybody,
It is grotesque to say so and it is
such a grotesque statement that one
need not even take any notice of it.

Now, the Governor suggested
President’s Rule and alsp suggested
that the Agssembly should be kept in
animated suspension.

I would like to draw your attention
to Article 356(1)(c), It clearly “lays
dowpn that while the President Is
making proclamation, he may:

“(c) make such incidental and
consequential provisions as appear
to the President to be necessary or
desirable for giving effecy to the
objects of the Proclamation, includ-
ing provisions for Suspending in
whole or in part the operation of
any provisions of this Constitution
relating to any boby or authority
in he State.”

Certainly, the legisture is
“body”. 1t is an “authority”. Accord-
ing to the provisions there is a tlear
cut authority with the President to
keep that body or that authority
under animated suspension in the
interest of the State, I am also very
much surprised . , . . (Interruptions).

You should know how to take the
remarks in the proper spirit.

I was also quite disappointed by
some of other callous remarks that
have been made here in the House.
There is g double standard that has
been sought to be projected by some
of the hon. Members of the opposi-
tion, A complaint was made and our
hon. Member Shri Indrajit Gupta
whom I hold in high steem, com-
plained that everything was &one in
a great haste. On the 20th of October
the resignation wag submitted by the
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Chief Minister and by 21st of Oeto-
ber the President Rule had been im-
posed. He was saying that som®
more time ought o have been given
before the imposition of the President
Rule in order to explore the possibi-
litieg of an altermative Government.
On the one hand, they say that
80 long as his Chief Minister was there
in power as a caretaker Government,
then in that case there ought to have
been an exploration of possibilities for
the alternative Government, But now
when the President rule is there and
the assembly is in animated suspen-
sion there should be no such exer-
cise. You can realise the contradic-
tion that is there. On the one hand

they say that there should be imm-:

ediate elections in Kerala and the
Assembly should be dissolved, but on
the other hand, while the Chief Min-
ister submittey or before he sub-
mitted his resignation, he gave no ad-
vice for the dissolution of the Assem-
bly and the hon. Member Shri Indra-
jit Gupta said that attempt ought to
have been allowed for the formation
of alternative Ministry. This ig con-
tradiction. Thig ig blowing hot and
cold. They do not know . things in
the context of the situation in Ker-
ala. They have been talking about
elections—dissolve the Assembly,
face the people, take the popular ver-
dict! It is all false bravado. We
know and I need hardly remind them
that this United Front did not have
the courage to go to the people and
hold elections for District Councils.
At one point even the programme
for election of District Councils
was announced and then hastily they
withdrew everything and did not go
to the people. And then we are
being told ag if to say we are avoid-

ing, The programme for District Co.

uncil elections was announced. They
said census work had to be done and
therefore, it was not feasible. Cen-
sus work was also over and there-
after months went by. They did not
haye the courage to go. With what
face? With what record they would
have gone to the people? Come with
me, Mr. Deputy-Speaker, to Kerala.
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You will find that the remarks of
many of the hon. Members, here in
the Opposition are nothing but wail-
ings of the politically frustrated. [
need not point out that i is they who
have been fighting shy of going to the
people because of the record—poli ical
murders. Yes, Sir, The Govern-
ment, that is the Nayyanar Govern-
ment had started with the general
pardon to the convicted serving their
term in prisons. What could be ex-
pected? We warned them; we plea-
ded that there would be a deteriora-
tion in law and order position. Bet.
ween January 25, 1980, the day when
the Government assumed power and
October, 1981 according to one esti-
mate, there were as many as 92 poli-
tical murders. I need not give a
detailed list because time does not
permit me. When boy was murdered
in 3 Police Station in Trivandrum, the
Chief Minister hagd the calluousness
and the audacity 1o say, “The dead
body can be claimed by you”. This
was the situation in Kerala. Well, it
has gone and we thank Allah that we
are rid of them.

Even looking at the economy, the
economy during this period was bro-
ught to an unprecedented state of
ruin. An amount of Rs. 20 crore
resources was to be raised under the
current Plan. But not even one-tenth
could be raised by the Government,
while during the last Plan, Kerala
haq raised double the resources it had
promised. When I talk about the per-
formance of the Kerala Government
they get hurt. I will, therefore, not
take much of the time but I would
remind them of the verdict that was
given by Shri Achutha Menon him.
self, the former Chief Minister and
a Member of CPI Party, which is the
constituent of that Left Front.

Because of the paucity of time, I will
read out only a few remarks from
the article that was published.

MR DEPUTY SPEAKER: With that
You conclude. - y .
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SHRI G. M. BANA'I'WALLA: Shri
Achutha Menon challengingly says:

“Can even the staunchest sup-
porters of the present State Govern-
ment say truthfully that it is ful-
filling the people’s expectations?
Please explain. He goes on to say,

“People are getting suffocated by
the rampant, all round corruption.”

Shri Achutha Menon further gays
when he wag referring to such sche-
mes as pension for agricultural wor-
kers, welfare schemes for fishermen
and others:

“But today even these schemes

and programmes are not carried out
satisfactorily.”

In this Article, he further says:

“Disorganised functioning in ad-
ministrative sphere is now spread-
ing to the political sphere.”

“Though it is the opponents of
the Ministry who say that unity is
now confined only to clinging to
ower, is it not a fact that there is
an element of truth in it?”

This is the verdict not given by us
but that of Shri Achutha Menon in
the Article reproduced in Omnlooker of
October 16 to November 1. I only
guoteg some of the excerpts from this
Article. 1 would not take much time
of the House, I am drawing the at-
tention of this Government to one or

" twe import points,

They are interested in only political
power game. But then there are cer-
tain urgent probiems of the people of
Kerala that await to be splved. One
of them is the problem of sea erosion.

About 320 km, of coastling in Kerala
 1s vulnerable to sea ergsion. Qf this,
253 km. bave been protected. But the
balance of 67 km. also requires imme-
diate protection. Further 70 km. of
the initially protected coqstltne requires
re-modelling and re-strengthening. I

“and they were
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urge upon the Government to see to it
that this work is taken up....In  the
State, for this purpose, there has been
a further allocation of Rs. 90 lakhs.
There should be g Central assistance
of additional Rs. 180 lakhs according to
the pattern of assistance. !

Further more allocations are neces-
sary for the housing programme,

The Kerala Government had 2also
set up a commission to inquire into
the spirit scandal, I urge upon the
Government to Scrap that commission
and let the commisison appointed by
the Government of India go fully into
the whole matfer.

With these words, only because you
are asking me to conclude whereas I
wanted to holy a whole miror before
them in deference to you, I conclude
supporting the Statutory Resolution
moved by the Minister of State in the
Ministry of Home Affairs and the Sup-
plementary Demands.

SHRI CHANDRAJIT YADAV (Azam-
garh): Mr. Deputy-Speaker, Sir, it is
really very unfertunate that the
Kerala State has gone under the Presi-
dent's rule gnce again.

The ouigoing Kerala
wag one of the best administereq State
Governments which was ruling the
State. It wag one Government which
at least did something. I am not go-
ing to list the entire achievements of
that Government. But at least on the
question of unemployment this was one
Goyernment{ which gave 1,10,000 un-
employed youth Rs. 50 per month as .
unemployment allowance. They re-
eommended to the Central Government

also to proyide Rs. 50 as a matching
grant,

AN HON, MEMBER: It was ‘!ven

~ only for one month.

SHRI CHANDRAJIT YADAV : mt-
ever it is. ‘The decision was taken

glvl,ngit ?uu!lm*ml
given even for a day.

Government |
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It was one Government which for
the first time. I think, In the history
‘of this country, for the landless lab-
ourers made a provision for the old-
age pension.. . (Interruptions) FPlease
don’t interrupt me. For the last 10
years, they have been ruling Kerala.
I am mentioning some of the achieve-
ments of the Uniteq Left Front in
Kerala, including the last outgoing
Government.

The Finance Minister yesterday, very
rightly, emphasized that public distri-
bution gystem is the only answer to
check the price rise. Even the Prime
Minister has been saying {ime and
again that the State Governments must
do something about it. It was one
Government which dig the best so far
as the public
concerned. Every village had a fair
price shop. All the essential goods
‘which were gavailable were given to
the common people at a fixed price—
it was either high or low, but every-
body was given equal share. I know,
it is not the ruling Party which is
responsible for the imposition of the
President’s rule. The situation was
created; one of the partners of the Left
Democratic Front fell out and, there-
fore, the situation was created. It was
not the Congress-I which created the
situation, That is why I said, ‘it is
unfortunate’. But what we are saying
is this. We are not blaming you that
you broke the Government: we are not
blaming you on that account.
only saying this : today, you say, there
is an upsurge in the masses against
the CPM Party and the CPM-leg Gov-
ernment. If you say that there ig a
masg upsurge against them, then why
are you frightened to go to polls? The
CPM and their partners are saying,
‘Let us go to the polls’. After all, peo-
ple are the final masters in thig coun-
try.

As has been very rightly said, if
President’s rule is used ag an instru-
ment to destroy democracy or to gain
political power, it will weaken demo-
cracy, (Intervuptions) It is time that
we should think of agreeing on certain
norms. TUnless there ig a very extra-

distribution system is -

We are
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~ordinary gituation where election can-

not be held, electiong should be held.
For example, in the case of Assam I
can understand; the sifuation ig really
extraordinary; you cannot have polls
there immediately. But there should
be a time limit. You give, say, one
month for exploration for alternative
govt, We gare not saying that you
should rush to the polls. Have a
reasonable time for exploration for

alternative Government. Now this is
more than one month.. .
AN HON. MEMBER: More than

two months,

SHRI CHANDRAJIT YADAV:..and
the desire seems to be that they want
to prolong it. Thig is with a political
motive, Therefore, I would say that
they must accept thigs popular demand
that we should go to polis.

If political murders and political
fights can pe the criteria for President’s
rule then UP, anq Bihar deserve to
be brought under President’s rule
immediately; there ig no law, there is
no government there; at least there
will be a Government under Presi-
dent'3 rule.

Therefore, I woulq demandq that
Government should accept the demand
for going to polls: the Kerala people
must be given an opporfunity; the
Government should not use this ag an
instrument for its own political ad-
vantage,

st freat A =W (A1)
AT IIIEAH U, NaFqawn
e T F gy ®§ SN WEwa
wradry g @er oft & wega fwar
g IgFT # RIS F@T § |

ik wAE7, ¥ wed qy feEas
FaT wigal g fo ¥ S ou¥e @i,
qr=-B: mfeal & fu= X, &'Tﬁ
YHEX 8 TEF Siwar  wE &g
N7 fag §OF N gew SAaT OF
#t g€, S@t wwr ¥ gEA TW
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[ frcardt ara =ua:]

d% &< # gL B! wAT-waw
faarrerr & MW7 A F@r e
FFT Tl THT FA4TE WX ¢
JIBC gaq aet agl v, fafexq
aiF A Han Tl g 91 ;T
IAFT S HATH BAN, AT EN0 B
a1 1 gafag & Fgdr wgar g f&
TT FATT FY JLEIT FAY T8 7
qHAT |

-

¥ wa & zg fa3aa  =war
wrga g fF 32 @90 /& fFa wex
A g T¥ MIIT Fr TE T F7
w® 9 f5 gAFwa wusr w=@ifgo
THFAA FUA F  Fadi F4q F4ar,
@t =% fafazze =0 azare A w3
soar AWsprdwa fzar, a1 39 T3q
F vy wgy 5 ozt 0v 7 @A
aifgr #ix wasza s gy wifem)
ag Igrd A FL 1IT Fr A4
FIT 9 ? I A M3q 495 ga-7za
FIT FT g W A 7§ @I
A0 T 77 IR Ty feafy § Tar
FIAT AGY 4 WT g4 a@ 3
gH F! TZATH FLT 1 FUG A Ay
S TF wrg xga agl  fzar A<
HTT F) ST F fg4r =@ wiw 3
agl 9 fegar gi swszr=r fear &),
=g fere &1 Ferar fFar @), faa
#§ 35 FCLT ¥YAT TA & fafaesx
T AT W G AT AR F GIH
fse @, =8 gwHQ afafggi 3
10-10 BAMT ®FT A=A A FT
g7giA  wodY & F Asga "I
qUET AR T FEAH
My Wy fae s wwfagl § dar
q FT WA UANGS sIAAT 7.
Asqa 37 STEM faar & 1AW
39 # T A &9 gga agl fkary

S

Qo wiE> "o ®W W TF
weAre ‘INAA faraar @ 9q # s
war g f& o @ wv g® §a|
#r ANy § ¥ fRw wET AT
sagrT 7 § 1 ) qgi TTATAATESR
49 § I« IS N AR F (few
A Gar AX § A vT FW ¥ T
3 % fafoeed, fafaced, @-3%
qFF FEFT F AT AT IaF ATk
TaTAsE g1 ¥T  WEI H =gl
FIET | (377drA)

MR. DEPUTY-SPEAKER: I will go

through the record.

5t faendy wm =wm o FiEod
g, d Fgar Fgw g A A=
dra H, fagu ¥ gard el
F g Fqr gar?  (3i79T4)

SHR]I SATYASADHAN CHAKRA-
BORTY. **It is thg Congress(I) which

is doing it.

st feand st wmw o TS
I F T ¥ FgT &, T gafag
Fgx & f2 T fF agr A | ol
adF A, A F IRC A JE A
FL ol NF FT T HIT AT
TR AT T | 5 feafe ;1 @
FRIvT Agl fwar st 99ar | 7 A[aT
A qig @@ F Qg arag f FAFL
qaT & @ o fefema 9d% @ ag
#ra FW fRar qrar =ifgg M faa
qrEf &1 W FgEa @ A WL
gatd M =rfge + 7@ S wWEA
nyrAAt geqe #r g, ag 3w fEar
2\ g faega SqRfew § 1 (saaara)

MR, DEPUTY-SPEAKER: I will g«

through the recorq and if there is any-

. Eltpunged-' as ordered by the Chair,

s
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thing derogatory or unparliamentary,
I will muve it.

st frear & &re sqme 0 S TIEIT
ger oY, gam fafrws 0% 3 &
FT a1 wifgy 9v1 3g ¥ fadaw

g

JYEYEA MFD, d WA A AT
aigar g fp oagt 9r vosaifas @
® gw FIEr adi gAEF @
@ M F wwg ¥ agg @
TAF WA AT AN H W wm q
g W FIFF I AT FaIT & 7y
A @l § WEE Gar 7% FH G
2 T AeAT FAET FAR FIT T |
T NFIT F WM F1 fafesg od &
q ey Prar wr =fgo g9

A A Fem & fasi Hosw w,
7§ ERA TT HI W T@r g WX
A AT F AT AR o  Tio
QHO & AT 931 IC THFMA (AT
qgy g | zfag ¥ wey € fo
qg TAFWT FUX TG | AT
grre? wrt & fasi @ "AWT wWd
FRCT g JICAr A A AH ST gH G
57 gFR A TEiT 9gx T A7
gt ¥ sfcg & mer gfquts o,
H 98T & ¥ fee ghammer  wv
FUATW FIT | T GRATT AT TR
F wfeg & st ¥ wo TR0 F
g1 1@ aw A ¥ Ay wes earfi
HLAI Aigy & | O NoTdT ¥ HIGH
At Y wardm F ogemr Aag s

wIfgT | 3w & w=aT oA Fi
1 falvwe a°F § axy frur sy

arfgo )

& wext ¥ gre @ sgeww
F gAda Wwar g
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*SHRI E. K. IMBICHIBAVA (Cali-
cut) : Mr, Deputy Speaker, Sir, Mr.
Nair while speaking—I don’t see him
there—referred to the situation which
led to the dismissal of the Government
which came to power in Kerala in
1957. He said that the people of
Kerala rose in revolt against that Gov-
ernment. While addressing a press
conference at that time Pandit
Jawaharlal Nehru the then Prime Min-
ister of India, while referring to the
agitation in 1958 had saig that his own
people, that is to say, the Congress
people were afflicted by political hys-
teria and he expressed his helplessness
in the matter. No leader in the world
has ever characterisedq an agitation led
by his own followers as the manifesta-
tion of political hysteria. Jawaharlal
Nehru's first instinct was -always cor-
rect. It was proved so in this case
too. However, he had to dismiss that
Government under pressure from some
madcaps. When that Government went
out of office it had a clear majority in
the assembly. I woulq like to ask
these weeping ang wailing Congress-
men one very important question, You
ask whether it is not necessary to
allow thoge who have been elected to
rule for a perioq of five years. Are
you honestly asking this question? You
are not at all honest about it and it
has been proved beyond any shadow of
doubt, Before Nayanar Ministry ten-
dered resignation, '‘when only the Con-
gress-S had pulled out of the Govern-
ment your Minister Shri Venkata-
subbiah contactedq Shri Mani on tele-
phone from Madras and threatened
him. You should krnow why was it
done. A political party which was
completely cornered during the Ilast
elections is being sought to be installed
in office by hook or crook. All kinds of
manipulative tricks are being played
and in fact a conspiracy is ~being
hatched to knock together a Govern-
ment with the help of small groups and
parties., This proclamation is the ille-
gitimate child of that high level con-
spiracy and that is why I oppose it
with all vehements at my cum

S——

“nh original speech was delivereq in Malyalam.

grer ¥

LB
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[Shri E. K. Imbichibava]

Shri Banatwalla, he hon'ble Member
galg that electiong to the local bodies
were not held because we were afraid
of elections. We were never afrald of
élections. But I woulg remind him
that when his party was in power
along with the Congress they did not
hold election to these bodies for full
12 years. That ig a crowning example
of your own cowardies. But I am not
talking about that now. (Interruptions)
Sir I usually do not speak in the
House so give me a little more time.

Sir, the late Shri A K. Gopalan was
a venerated national leader. He was
a member of this House for more than
two decades. He was a leader who
fought heroically people’s battles. We
wanted to honour his memory by build-
ing a suitable memorial. But, for that
purpose weé did not collect any dona-
tion from the capitalists and money
bags as was done by Shri Antulay in
Maharashtrg or some body somewhere
else. We collected money from the
poorest of the poor. Rather the peo-
ple who could not afford to have one
time one meal a day contributeq will-
ingly towards building up this memo-
rial. Wge are proud of that. The peo-
ple love us and they are prepared to
render us any service. Mr. Arackal
knows that very well. He cannot
deny that. Of course, when we come
to power we will carry oh governance
and at the same time we will agitate
against the wrong policies of the Cen-
tre. But may I ask Shri Arackal whe-
ther there is no need for agitation
under any circumstancet Does not

Mr, Aracka] feel that there is no need

for an agitation or should not be feel
$0? May I ask him agnd his colleagues
there has to who are the farmerg in
Kerala? 8ir all of them are ¢oconut
cultivators. When the Central Gov-
ernment adopts a policy of importing
coconut oil which results in decline of
coctonut price ang thereby brings about
a situation where the Government of
Kerala suffers loss of crores of rupees
does he suggest that we should keep
quiet. We cannot remain idle in such
a situation. We will have to agitate
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against it. We have dome that and
we are proud of that. You are only
interested In the loaves ang fishes of
office. We do mot want that,

From the speeches I heard from the
opposite side I could deféct a kind of
allergy against the CITU. It is quite
natural because our policy is opposed
to the interests of capitalists. We
stand for protecting t1he interests of
agricultural workers and other working
people. Our policy is fo bring them
up as human beings. Our policy is
not to allow the landlords, the feudal
gentry and the police to ride rough-
shcd over the workers. This was in-
deed the policy of the United Left
Front Government of which Shri
Anthony angq his party was a part.
When we go ahead with that policy
there is no use getting allergic about
it.

L

Sir, I am concluding. Once again I
oppose ihis resolution tooth and nail

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): Mr
Deputy Speaker, Sir eighteen hon.
Members have participateq in the dis-
cussion. Eleven were from the Opposi-
tion and seven from my party. The
trend of the discussion .was that nine
opposed the Resolutlon whereas nine
favoured it.

Sir, my burden is lesséned by my
colleagues Sarvashri B. K Nair, Xavier
Arackal Sontosh Mohan Dev, P, M.
Sayeaq and others including Shri
Banatwalla and Mayathevar although
both of them do not belong to my
party. They have replied on my be-
half and, as such, my burden is
lessened-

Sir, so far as the constitutionality of
the provision 'is concerned Mr. Banat-
walla has made it amply clear that it
is the discretion of the Governor and
the President either to continue the
House or suspend it or keep it in
animation. It is very clearly stated in
Article 356 C, Sir, Mr. Chitta Basu
saig that it is politically motivated.
It ig not politically motivated. It fis
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the constitutional obligation on the
part of the Governor,

Sir, all the nine hon. Memberg who
have opposed it have made many alle-
gations against the Government and
particularly against me and my col-
league, Shri C. M. Stephen alleging
that both of us are responsible. Shri
Chitta Basu went to the extent of
challenging me to prove whether the
Government fell of its own burden or
there was an attempt on the part of
the Central Minister. Sir, I would
like to say that it fell on ity own
burden ang there was no attempt on
the part of any Central Minister, (In-
terruptions)

MR. DEPUTY-SPEAKER: You have
already put across your point of view.
Now, you must hear the Government
point of view.

SHRI YOGENDRA MAKWANA: Sir,
the Marxist Party wag interested in
horse trading. I have every reason to
say like that, Mr. Anthony withdrew
hig support. After 5 years he resigned.
So, during these 5 days what happen-
ed? Mr. Nayanar was in majority. He
could have submitted his resignation.
He could have askeg for the‘ﬁssolu-
tion of the Assembly, Nobody could
have prevented him.....

(Interruptions)

MR. DEPUTY.SPEAKER: He is
making a statement of fact. Why
everytime you are opposing every-
. thing?

SHRI YOGENDRA MAKWANA:
But becauge he was interested, he did
not recommend dissolution of the
Assembly. Now, I will mnarrate to
you, how thig Government fell of its
own burden; not because of the efforts
of anybody else. You know this;
you come from a neighbouring State.
You know the extent of the menace
by these Aftimari workers which pre-
vails in Kerala, It went even to this
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extent that every trader wag afraid
of them. A man who was passing
through the gtreet with some bag was
also afraid of these Attimari CITU
labourers, These Attimari workers
were extorting money from the
common people. One man purchas-
ed a safe from Bombay. He landed
at Trivandrum. The safe which he
hag purchased at Bombay cost him
Rs. 800. But when he landed at
Trivandrum, thig CITU worker asked
him to pay Rs, 900. A safe is costing
only Rg. 800. But he has to pay Rs.
900 for what? For just carrying the
safe from the Airport to the cnar.
This wag the situation in Kerala.
(Interruptions) After the President'’s
rule, I hag occasion to visit Kerala.
I went to Kerala; I had a discussion
with the officers about law and order
situation. I haq discussion with the
Inspector General of Police, Now he
ig the Director General of Police.
He told me how these Attimari
workers were behaving; how every-
body was afraid of them. On one
day, the police wanteq to purchase
rice for the Police Mess. They pur-
chased the rice. They loaded it
in the _police truck. The loading was
done by the Police themselves; the
constables loaded it. Then the
workers of the CITU came. They
gaid: ‘Give us Rs. 500; it is our right;
you must pay’.
(Interruptions) **

MR. DEPUTY-SPEAKER: Don’t
record the interruption. Nothing is
going on record.

(Interruptions) **

MR. DEPUTY-SPEAKER: You
pleage hear him. He also told the
House as to who had told him: He
said Director General of Police, You
did not hear. Please listen to him.
Why should you wwant to hear only one
point of view? Why cannot you hear
other points of view?

SHRI YOGENDRA MAKWANA;
The police refused first, Then the

**Not recorded.

14
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[Shri Yogendra Makwana]

Collector came. He askeq’ them to
pay: Rs. 500 to CITU workers and the
police had' to- pay. This actually
happened. Now you can understand
how they were behaving. One busi-
nessman- from Kerala met me. Thege
are not stories; I' will give you names
also, He told me this. (Interrup-
tions). His neighbour wanted to send
a buffalo from one placé to another
place, So, the man managed to take
it' in' the truck by putting some grass
on a woodden plank on it. Then the
workerg came and said that it was
their right to have it, otherwise they
demanded Rs. 500, But the person
said' “I have myself done it and why
should I pay you money for this?”
Then the workers said ‘“you pay us
Rs. 409/-". Now, they came down.
(Interruptions) So, this kind of terror
wag created by the workers and the
CPI Government had taken a decigion
that if the workers demanded any-
thing, nobody can refuse that and the
Police should not take cognisance of
that because in the dispute of labours
they shoulq be given their right.
This is the reason why people in
Keraly were tired of them. -

Then public trial is another agpect.
It had become the order of the day.
Everywhere they tried the innocent
people, Somebody was tried in
Idukki District. In Wayanad once
they tried one man, that is, Mr.
Mathai’'s son ang he was killed.
" (Interruptions). Then after 15 days,
they tried Mr. Mathai and they said
that Mr, Mathai wag a bag man and
he should be killed. So, police pro-
tection was denied to him. Now,
even in the presence of the Police,
Mr. Mathai was also killed. All these
things have appeareg in the news-
papers. Everybody in Kerala knows
it and my friends also kmow it very

well. (Interruptions) Sir, this kind

of public trial wag going on there:

MR. DEPUTY-SPEAKER: One
clarification. Can: the people be
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hatiged' on’ the basis of the decision of
the public courts?

SHRI: YOGENDRA: MAKWANA: It
wag like:that, So, Mr. Mhathai wag a
bad man and he was ordered to be
killed: So;, he was killed and his
son wag also killed. Thig was the
public court. (Interruptions),

I visiteq Kozhikode district to
addresy a public meeting. After the
meeting was over, some people came
and' told me that' the CPM' workers
and the Communist’ Party workers
had looted the paddy crops ang the
coconut groves of the farmersg and
the Police said “we are unable to take
cognisance of hat"”. (Interruptions).

The other thing is sireet dramas. In
street dramas they try to malign a
particular individual. After street
dramas come the public trial. This
was the process. In this way, one
doctor was humiliated. He wag cal-
led out of his hospital and he was
asked to walk with a board in his
neck that he was a corrupt man....

(Interruptions)

AN HON! MEMBER: Who did it?. .

(I nWons) .
SHRI YOGENDRA MAKWANA:
Marxists...... (Interruptions) **

MR, DEPUTY-SPEAKER: No inter-
ruptions; do not record all these in-
terruptions.

On the one side, you say that these
are all stories, then why are you af-
raid of these stories so much? The
people are hearing these thmgs, it is
for them to decide,

Please- do not record any interrup:
tions.

SHRI YOGENDRA:- MAKWANA:
The taxi drivers and auto-rickshaw
drivers belonging to CITU were ex-
tracting money from the public; they
never adhered to the préScribed

A **Not recorded,
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b i), Tty Gse-
‘tor awag thumiliated by Chanakys

Sanskriti Front organisation of ‘the

Naxalites. . . . (Interrupfions)™*

MR. DEPUTY.SPEAKER: Please
do not record any .interruptions.

SHRI YOGENDRA MAKWANA:
These Naxalites are not Congress (I)
imen; they are ‘their child, their off-
shoot.

Recently, in the Trichur office of
the  Communist Party, human skulls
and bones were found out. In Can-
nanore district party office, bones
were found out by the Joint Super-
intendent of Police and he was im-
mediately transferreq because he de-
tected the human bones from the
Communist Party office....(Interrup-
tions) **.

MR. DEPUTY-.SEREAKER: Do not
rveocrd anything; they are speaking
witheut my permission. :

The Minister is not yielding: you
cannot interrupt.

AN 'HON. MEMBER: It is already
more than six O’clock,

MR. DEPUTY-SPEAKER: It has
already been announced in the morn-
ing by me as algo by the Chairman
that we will complete this item today.

Is it the sense of the House that
we will sit till this item is over?

MANY HON. MEMBERS : Yes.

MR. DEPUTY-SPEAKER: The
sense of the House is that we continue
till this item is over.

SHRI YOGENDRA MAKWANA:
"When ‘it was pointed out-in the AS-
sembly by Mr. Karunakaran, the Mar-
xist Government said that they were
crackers: but recently, when I visited,
I askeq the officers what is the
report of the explosive  experts?
They told me that the explosive ex-
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perts have said that'they ‘were bombs
and not crackers. Now this is what
was going on in Kerala,

(Intemptfons) o~y

MR. DEPUTY.SPEAKER: Any Te-
mark or any interruption without my
permission, should not be recorded.
Don't record anything. ’

(Interruptions)**

MR. DEPUTY-SPEAKER: Mr.
Bhagvan Dev, that also will not go
on record. Only Minister's reply will
£0 on record,

SHRI YOGENDRA MAKWANA:
Sir, I can narrate hundreds of ins-
tanees, -but I don’t want to.

SHRI P. VENKATASUBBAIAH:
They want to say why we did not re-
commend to the Governor for dis-
solution of the Assembly. They are
saying this because this does not suit
them.

AN HON. MEMBER: That is the

only argument you have got,
4

SHRI P. VENKATASUBBIAH: Six
Assembly Members who toppled them,
they want to woo them so that you
can .form Ministry there.

(Interruptions) **

MR, DEPUTY-SPEAKER: Order,
order, please. Yes Mr. Makwana,
you continue.

SHRI YOGENDRA MAKWANA:
Sir, because of this Mr. K. C. Joseph,
President of the State Unit of the
Congress (S), whose party was a part-
ney in the Government came out with
a statement that the Home portfolio
gshould be taken away from ‘the Mar-
xist Minister and that it should be

.given to somebody else, And then

Mr. A. K. Anthony came out with a
statement. Thereafter, Mr. Unni.
krishnan, who is ‘not here, said that
we have to withdraw if this is the
process and she law and order has

**Not recorded.

totally collapsed in the State. He
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warneq that the Congress (S) would
not hesitate to leave the UDF if the
situation did not improve. He said
this at the two-day meeting of the
coordination Committee of the UDF
held on September 24 and 25.

(Interruptions)

MR. DEPUTY-SPEAKER: There is
some statement of facts, why do you
interrupt. This is not the way.

(Interruptions)

SHRI YOGENDRA MAKWANA:
Because of all these statements from
the Congress (S), the Marxists wan-
ted to cow down the Congresg (S)
and, therefore, their mouthpiece
Swabhiman, a daily newspaper, pub.
lished by the Marxists, came out with
a news item with big banner head-
Jine. I wag in Kerala. It was read
out to me as translated.

They came out with a news item,
saying there is a conspiracy hatched
by the Government of India to kill the
Congress(S) workers and leaders in
Kerala. So, in my public meeting, I
challenged it and I said, if this is a
fact, they should come out w:ith the
evidence. After coming over here, we
asked the Chief Minister to explain,
because the State Minister also made
a statements He regretted for it. This
is' the communist government!

Because of this, the communist
government was not supporled by
Congress(I) first and then by the
Kerala Congress also and they witlh-
drew their support. Because they
were Treduced to a minority, the
Chief Mnister submitted another re-
signation. It was neither Mr., Stephen
nor Mr. Makwana who asked Mr.
Nayanar to resign. We never wanted
it. On the contrarv in all my public
meetings. I said in Parliament also
I said—eseveral times that th's Gov-
ernment has no intention to topple
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the communist governments in West
Bengal, Kerala and Tripura. We ‘are
not at all interested in it, ‘but they
always lived in fear psychosis be-
cause of their own action. All this 1s
very correctly described by Dr. Sub-
ramaniam Swamy. Sometimes he
gives very good information and an-
alysis to this House,

MR. DEPUTY-SPEAKER: ‘His
name itself is Swamy!

SHRI YOGENDRA MAKWANA:
He has rightly said:

“CPM has a culture of violence.
They believe in violence and orga-
nised authoritarianism.”

This is collective and organised
authoritarianism. He gave an instance
of himself. how he was cornered by
the police constables in a police sta-
tion, This all proves that the Maxist
Government themselves were head-
ing towards this situation and ulti-
mately it came.

One hon. member said that the
allocation of money for the economic
development of Harijans by the Naya-
nar Government is not used during
President’s rule. Thig is nothing but**
because in Kerala I have pointed oul
n my public meetlings, in a conven-
tion of the Harijans, ‘“Here is 3 Gov-
ernment which talks day in and day
out about the poor people, but which
is not commitied to the poor people
and, therefore, even the money given
by 1he Ceniral Government is not
used by them.” (Interruptions).

MR. DEPUTY-SPEAKER: He is
not yielding.

SHRT YOGENDRA MAKWANA :
When I refurned from Kerala, the
concerned Minister to whom Mr.
Lawrence referred, made a statement
in the Assembly saying, “No; we
have used all the money given to us
and nothing has lapsed.”

**Expimgej as ordered by the Chair, ; ! !.._,i
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SHRI M. M. LAWRENCE: He has
written to you with facts and figures.

SHRI YOGENDRA MAKWANA :
Why are you not tolerant? You will
not be happy to hear it. Again when
1 went, I made a specific statement
that this Government has not used at
least Rs. 1 crore. Then he wrote 2
letter regretting and 1 have got that
letter with me. (Interruptions).

SHRI A. K. BALAN (Ottapalam):
Is the Minisler prepared to lay it on
the Table of the House?

MR. DEPUTY-SPEAKER: 1t is not
necessary that he should lay it on the
Table of the House. 1t is not neces-
sary.

SHRI A. K. BALAN: But is the
Min ster ready?

MR, DEPUTY-SPEAKER: He is
not yielding, Why are you not tole-
rant? You must be tolerant. When we
are meeting ir}_ this House You must
be tolerant to the critecism from the
other side. Otherwise, it is not demo-
cracy. I would request Shri Balan to
please sit down. About 11 Members
frong the opposition have spoken, On
“no occasion did the Minister inter-
vene. Now when he {s replying, not
only to your point but also to the
other points, you must hear him pati-
ently. That is the purpose of our
bringing it here. If you cannot under-
stand this fundamental thing, I cap-
not help it. This discussion goes to
the people of our country. Therefore,
you must allow him to have his own
point of view. Then you can OpPPOSC
it and then go to the people. Why
are you so much intolerant,

SHRI M. M. LAWRENCE: From

the Chair why chould you clarify
every point that he is replying?

MR. DEPUTY-SPEAKER: am

only saying that he has got the right
of replying without interruptions. .
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SHRI M. M. LAWRENCE: You

ought to be impartial. You are not a
party man,

MR. DEPUTY-SPEAKER: It is
necessary that this should go not only
to the people of Kerala but to the
people of India. Because, we must
go out with our own jdeas when we
go to the people. If every now and
then you are interrupting, there is
a lot of trouble for reporting and
other things. It is not correct.

SHRI M. M. LAWRENCE: I want
{o point out..

MR DEPUTY-SPEAKER: No, the
Minister is not yieding.

SHRI YOGENDRA MAKWANA:
One of the State Ministers Shri Kri-
shnan saig in hig letter that there was
some mistake about accounting, mis-
take about spending and mistake
about giving figures to the House.
This is nothing but implying regret on
his part, because he has admitted. .
(Interruptions)

The law and order position was
deteriorating. In fact, it had totally
collapsed. There were constant poli-
{ical murders. Shri Achutha Menon
has written an article in Mainstream,
wheh Shri Banatwalla referred to, In
that art‘cle he has stated that Kerala
has. not one Chief Minister (Shri
Nayanar), but 17 Chief Ministers.

‘Shri Menon was of the opinion that

there were 17 Chief Ministers func-
tioning in that State. That is the
functioning in that State. That is the
certificate given by Shri Menon.

Many of lhe Members have stated
that even after the imposition of
President’s Rule, there was lot of
violence and political murders. So, I
will give some figures. From 21st
October 1981, when President’s. Rule
came into force, to 25th of November,
there were 7 murders. In the corres-
pending period of the previous year,
the numebr was 14, that is, double.
So, the situation ig improveing But be-
cause they have spolied the situation
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to such an extent it will take .us some
more time to put it in order. During
‘the entire periog of their rule .of one
year, there ‘were 94 -political ‘murders,
swhereas :in 1979 it -was only 27.-8So
#4ar asintersparty clashes are concer-
smed, in 21879 -the -number was 319,
swwhich went up to 1,200. In the caseof
murders the involvement.of the .CPM
was 50;per-eent: in .the case of inter-
party iwclashes, the involvement of 'the
CPM was 80 per cent. So, from this
it ig clear that the political parties in
Kerala, all political pariies and even
the Front partners came tp the con-
clusion that if they want to survive
and to maintain their identify, they
have ‘to ‘withdraw from ‘the (Govern-

-ment. There was no other alternative

for them. M they remain with them,
then on, after the other they can
finish ‘them. This fact was = realised
by  the political parties and
thevefore, they withdrew from the
coalition Ministry and the Nayanar
Ministry fell and therfore, it fell be-
cause of its own burden, as I have
said earlier, and as I say now. (Inter-
ruptions). Because of this I have to
come with this Resolut’on which i9
obligatory on the part of the Govern-
ment .and... (Interruptions).

Sir, some -hon, Members have men-
tioned about the gpirit scandal Com-
:mission ‘which is .appointed by the
State .Government I .am going to con-
sider <it. I -will .consider .abont with-
drawal anf serap'ng of that Commiis-
sion.

Sir, as I have said, this is a cons-
titutional - obligaton on our part, on
the mart of the Government, I have
come .befare this House with this
Resolution and as 1 /have said, a-majo-
xity of the Members  have favoured
#this Resolution. I request the entire

House .and the thon. Memhers to ‘pass
. this Resolution.

“(SHRI R. VENKATARAMAN):

“THE ‘MINISTER OF FINANCE

‘Deputy-Speaker, Sir, 'to conform to
the parliamentary -procedure T have

Mr. .
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4o say a few 'words about the Sup-
-plementary .Demands .even .though
none of the Members have referred to
them,

MR. DEPUTY-SPEAKER: Only
‘Mr, Kosalram recorded.
SHRI ‘R, VENKATARAMAN: .And

even that, he has done wrongly.

The ‘major provision included in
these Supplementary Demands relates
to Bs. 3 crores for loans to State
Transport Corporation for undertak-
ing developmental activities, etc. Rs.
one crore for rural workers under
the scheme of construction of houses,
Rs. ‘50 lakhs for loans for Greater
Cochin Development Authority and
Rs, "85 lakhs for covering the expen-
diture on relief measures sanctioned
by the State Government in:June
1981 for ‘the -areas affected by rains,
floods ete,

My ‘hon. ‘friend, Shri ‘Kosalram, said
that it has been described wrongly.
"He has-only read ‘the caption, he did
not read the whole thing. On page
18 it awag specifically mentioned:

“Relief measures were sanctioned
by the State Government in June
1981, for the greas affected by heavy
rains, floods, etc.” *

Therefore, it is a ‘head of demand and
he did not read the whole thing and
he ‘thinks the other thing s wrong.

I .have nothing more to say.

MR, DEPUTY-SPEAKER: I shall
now put the Statutory Resolution
moved by Shri Yogendra Makwana
to the vote of the House. The ques-
tion ‘is:

“That .this House proves the Pro-
clamation issueq by the President
on the 21st October, 1981, under
article 356 of the Constitution in
relation to the State of Kerala.”

The motion wasg adopted.
SHRI M, M. LAWRENCE: In pro-

test, we walk out .of this House, We
want you to face the people.
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(Shri M. M. Lawrence ahd some
other hon, Members
House).

MR. DEPUTY-SPEAKER: I shall
now put the Supplementary Demands
for Grants in respect of the Budget
for the State of Kerala for 1981-82
to'the vote of the House:

SHRI R, VENKATARAMAN: Mr.

Deputy-Speaker' I have tg move first.-

MR. DEPUTY-SPEAKER: You
have already moved. It is not Appro-
priation Bill.-

SHRI R. VENKATARAMAN: No,
no. I have to move,

MR, DEPUTY-SPEAKER: Mr.
Venkataraman, I will come +to the
Appropriation Bill later,

SHRI R. VENKATARAMAN: All
right.

MR. DEPUTY-SPEAKER: 1 sghall
now put the Supplementary Demands
{or Grants (Kerala) for 1981-82 to
the vote of the House. The question
is:

“That the respective Supplemen-
tary sums not exceeding the
amountis on Revenue Account and
Capital Account shown in the third
column of the Order Paper be
granted to the President out of the
Consolidated Fund of the State of
Kerala to defray the chargeg that
will come in course of payment
during the year ending the 3lIst

. day of March, 1982, in respect of
heads of demands entercq in the
second column thereof—

Demand Nos. V, XI, XII, XIII,

XVII, XVIII, XXII, XXIII, XXV,

XXVII XXVIII, XXX and XLIL”
The motion was adopted,

then left the:

KERALA- APPROPRIATION' (No, 4)
BILL,* 1981

THE. MINISTER OF FINANCE
(SHRI.R, VENKATARAMAN): I beg
to move for leave to introduce g Bill
to authorise payment and appropria-
tion of certain further sums' from
and out of the Consolidated Fund of
tHe State of Kerala for the Services-
of the financial year 1981-82;

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce z Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of the State of Kerala
for the services of the financial year
1981-82.”

The motion was adopted,

SHRI R. VENKATARAMAN: I in-
troducet the Bill.

I beg to move that the Bill to
authorise paymeni and appropriation
of certain further sums from and out
of the Consolidated Fund of the State
of Kerala for the services of the finan-
cial year 1981-82 be taken intp con-
sideration,

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Kerala for the gervices of the finan-
cial year 1981-82 be taken into con-
sideration.

The motion was adopted,

MR. DEPUTY-SPEAKER: Now we
shall take up clause by clause,

The question is:

“That clauses 2, 3 and the Sche-
dule stand part of the Bill.”

The motion was adopted.

Clause 2, 3 and the Schedule were
added to the Bill,

*Published in Gazette of India Extraordinary, Part II, section 2
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